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PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 370/2021

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

IN THE MATTER OF:
MANOJ KUMAR RAY .....APPLICANT
VERSUS
STATE OF UTTAR PRADESH ..... RESPONDENT(S)
INDEX
S. PARTICULARS PAGE
NO. NO.

.. SUPPLEMENTARY AFFIDAVIT BY SECRETARY,

URBAN DEVELOPMENT DEPARTMENT, STATE OF
UTTAR PRADESH IN COMPLIANCE WITH ORDER
DATED 18.08.2025 PASSED BY THE HON’BLE
TRIBUNAL

./ A COPY OF LETTER DATED 22.08.2023 IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-1

.| A COPY OF JOINT COMMITTEE REPORT IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-2
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4./ A COPY OF LETTER DATED 04.10.2025 IS ANNEXED
HEREWITH AND MARKED AS ANNEXURE-3

5. A COPY OF LETTER DATED 11.09.2025 IS ANNEXED
HEREWITH AND MARKED AS ANNEXURE-4

6.| A COPY OF LETTER DATED 25.10.2025 INCLUDING THE
CALCULATION SHEET OF 20 KLD IS ANNEXED
HEREWITH AND MARKED AS ANNEXURE-5

7. COPIES OF LETTER DATED 25.10.2025 ALONG WITH
THE NMCG GUIDELINES ARE ANNEXED HEREWITH
AND COLLECTIVELY MARKED AS ANNEXURE-6

THROUGH COUNSEL
| /

BHANWAR PAL SINGH JADON

STANDING COUNSEL FOR THE STATE OF U.P.
EMAIL-bhanwar09jadon(@gmail.com

PHONE NO.-6375115224

Date: 29.10.2025
Place: NOIDA


mailto:EMAIL-bhanwar09jadon@gmail.com
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MANOJ KUMAR RAY .....APPLICANT

VERSUS

,———--—-..:.\:}\
ATE OF UTTAR PRADESH .....RESPONDENT(S)

mbrigh Kuma?\ \
i
f

{  Advocate & Notary | -«

\Tehsil Sadar, Lucknow
Regd No 34(8620ng /

D
/ FSUPPLEMENTARY __ AFFIDAVIT _BY SECRETARY, URBAN

—

DEVELOPMENT DEPARTMENT, STATE OF UTTAR PRADESH IN

COMPLIANCE WITH ORDER DATED 18.08.2025 PASSED BY THE

HON’BLE TRIBUNAL.

[, Anuj Kumar Jha, aged about 44 years, S/o Shri Badri Jha, presently posted as

Secretary, Urban Development Department, Uttar Pradesh, do hereby solemnly

affirm and state as under:
Sworn & Verified

ovelad kit

ADVOCATE & NOTARY
Vill-Devi Ganj Anaiya
Adampur Janubi, Lucknow
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1. That I, the Deponent in the above captioned matter, am fully conversant with
the facts of the case and am competent and authorized to swear the present
reply.

2. That the present matter pending before the Hon’ble Tribunal pertains to the
issue of discharge of sewagein Katahal drain connected to river Ganga and
regarding solid waste in district Ballia, UP.

3. That the Hon’ble Tribunal in the previous order dated 18.08.2025 issued

directions, which are reproduced hereinbelow for perusal:

“...1. Learned counsel appearing for the State of UP submits that the 20
MLD STP has been constructed and the trial run is also complete. The CTO

o jor the STP has been obtained. He has referred to the paragraph 18 of the
x‘?;{‘s AL
\- Wdawt dated 14.08.2025 wherein it is stated that until the household
2\
: wnnsh Kumar\ '\
Agvosa e&ma@nn'ect;ons are made, the Katahal drain will be taped to the STP through

Tensil Sadar, Lucknoy / s:

14(9R320NC
?egc W glvhzch sewage will be pumped to the constructed STP. He has also submitted

N
\ﬁ:__{__ Y jhar rhere are six drains in Ballia Urban area which are discharging sewage

in the Katahal drain and there are two drains on the other side in the rural

B o 3 GIEH discharging untreated sewage in the Katahal drain. Therefore, it needs

: e ﬁ a ;j
8&‘4"' 2 MmMe

# ;g;r “tobe clarified if the six drains on the urban side will be taped and diverted
;-d’

Untkr
Al £ & TA R
Viii LT,\ G ’ m ﬁ% STP or the Katahal drain itself is going to be taped and diverted to the

Adampur qumbi Lucknow

STP. It has not been disputed that the Katahal drain is a storm water drain

outlet of Suraha Tal which meets river Ganga.
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4. The State Authorities are required to disclose as to why the new 20 MLD
STP has been set up at a place which is away from the taping point of
Katahal drain requiring pumping of the sewage against the gradient to the
STP resulting in not only the extra expenditure but also additional
consumption of energy. We also take note of the fact that in respect of 11658
households, it is disclosed in paragraph 26 (page 742) of affidavit dated
14.08.2025 that there is no household connectivity and the septage of these
household is transported to 25 KLD co-treatment plant situated at Chhorhar
village Ballia. It is also stated that all these households have the septic tank.
As against this, in paragraph 16(b) page 739 of the affidavit dated
A AR 1 4 08.2025 it has been disclosed that these 11658 households are having the

/
J / - {\ c{lscharge of approximately 6.58 MLD. It has not been disclosed as to how
TONSN Aumal
X | Adwocated No.ary
Tenail Sacar, LL.Ckr'oé 8 WLD discharge will be treated in 25 KLD co-treatment plant. Even if

Regd. No. 34{861200¢ /

\Gi@/}_ o the Stand of the State is accepted that these 11658 households have STPs

s, T
-\‘-:-_n_:“.:ﬁ.;__/

then also the State is required to disclose where the grey water generated

from these households is going and how it is treated/utilized, when no

E‘f* o : s ‘:_tf:’?é ) bggnerwork exists in that area.
Afl ’ '-1’! JH i(‘ Er R

ASvOC ,n? 3 ijﬁ"he State will also disclose the expenditure which has been incurred in
'/lh Lavi Gan | Anaiya

Adampur Janubi, Lucknow

setting up the 20 MLD STP and which will be incurred daily in pumping
sewage from Katahal drain to the 20 MLD STP and the source of electricity

and power consumption for pumping the sewage.
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6. Let the above information be disclosed by the Secretary, Urban
Development Department, State of UP by filing the affidavit within six

weeks.
7. Liston 31.10.2025..."

/' REASONS FOR SETTING UP THE STP (RS. 23.95 CRORES COST)
AT UPSTREAM OF KATAHAL DRAIN:

4. That, it is submitted that a meeting was convened on 21.08.2023 under the
Chairmanship of the Chief Secretary, Government of Uttar Pradesh
regarding matters pertaining to liquid waste managementin the State,
wherein the present matter was also taken up. Pursuant thereto, the

Managing Director, U.P. Jal Nigam (Urban), Lucknow constituted an Eight-

A//{\ ‘J,.--\l%é' er Committee vide letter No. 85/Joint-Managing-Director (Urban)
N

= - 3
P e

Fl e
!

/
Fi

Fo B B ,_.\\, \
Fmongh "“@HOGP[?_OB dated 22.08.2023 to inspect and examine the current status of

vl
e 9 Nadnry |
e & Notary |

Tensit Sedar, Lucknow |
Rege Mo 34Uséwerage works proposed/completed in District Ballia, so as to ensure
@ ¥

.,Q\; s Compliénce with the directions of this Hon’ble Tribunal.

AR

A copy of letter dated 22.08.2023 is annexed herewith and marked as
Annexure-1.

sworn &5VeRfiett Joint Committee inspected all the completed and proposed works in
B Q.C
A

s1inly m)e
\ z’ﬂ é‘lﬁi Magar pertaining to the sewerage system and the proposed Sewage

PDVOCATE & NOTARY .
Vill-Devi Ganj Anaiya - ‘ | |
Adampur Janubilreatment Plant (STP), and submitted its report. Upon conducting site

inspections and examining various technical and financial aspects related to
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the proposed construction of the STP, the Committee concluded that it

would be viable to construct the STP on the previously acquired land

situated near the upstream of Katahal Drain, for the following reasons:

i. The Committee noted that the said land at the upstream of Katahal
drain had been acquired in 2016 owing to the non-availability of any
other suitable site. It was further observed that the rising mains at SPS
Civil Line Zone (DI-K-9 pipeline of 400 mm diameter and 4822.50
meters length) and at SPS City Side, Bedua (DI-K-9 pipeline of 600
mm diameter and 6909.50 meters length) had already been laid during
2017—18. Hence, to ensure effective utilization of the existing
infrastructure and to avoid wastage of expenditure already incurred, it
would be appropriate to construct the STP at this location.

"‘M“,-:Fr\ Conversely, the Committee observed that construction of the STP at
LAY BN
/ th'e_: downstream of Katahal Drain would not be viable, as the area is

:."-Yhfsh?\i "I‘.

fovocete & ! solary wi . .
Terf.;modar Lur'rnow)ﬂo d-prone, and additional expenditure would be required

Regd. No 248512009/ J/

O to(vards new land acquisition and floodproofing of the STP
wﬁ““"‘"’" premises. Moreover, the aforesaid pipelines of 4822.50 meters and

Sworn & Verifie909.50 meters length respectively would remain unutilized in

B::/F “}rj f U ifsuch case.

ADVOCATE & NOTARY
Ad Vill-Devi Ganj Anaiya
ampur Janubi, Lucknow
A copy of Joint Committee Report is annexed herewith and marked as

Annexure-2.
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II. FURTHER REPLYIS AS FOLLOWS:

6. That, the Executive Engineer, U.P. Jal Nigam (Urban), vide Letter No.
1047/Amrut-2.0-Ballia-Sewerage/112 dated 04.10.2025, has proposed that
until completion of all sewerage works, the Katahal Drain shall be
completely tapped at its downstream and diverted to the 20 MLD Sewage
Treatment Plant (STP). For this purpose, a sump well is proposed to be
constructed at the downstream of the Katahal Drain, which shall be
connected to the City Side rising main. Pumps are to be installed at the sump
well to pump the sewage flowing in the drain and send it through the City
Side rising main to the 20 MLD STP for treatment. The treated effluent from
the STP is proposed to be discharged into Surha Taal through an irrigation

canal, so that the wastewater flowing into the River Ganga through the

/:{/’*:“\*\
,./.3’,,,*. b Katahal Drain can be completely stopped.

u il bh“ g : \' 3
' mi»“l’ A oipj() of letter dated 04.10.2025 is annexed herewith and marked as

" Ta*m Sadar, Luckn ow

\ \Regd. No 34 abr?@hg@xi‘r
b, e-3.
K‘?\}““‘”

1at, the Executive Engineer, U.P. Jal Nigam, vide Letter No. 642/M-24/01

dated 11.09.2025, has informed that the estimated electricity cost for
pumping sewage from both the SPS and the proposed sump well to the 20
MLD STP would be approximately Rs. 51,394 per day.

A copy of letter dated 11.09.2025is annexed herewith and marked as

Annexure-4.
Sworn & Verified

-~
Beford ing /
ANMERISH K \ﬂ%
AOVOCATE & NOTAR
Vill-Devi Gan

A
Adampur Janubi, Lucknow
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8. That, the Executive Engineer, U.P. Jal Nigam, vide Letter No. 420/Nagar-
1/032-NGT-370 dated 25.10.2025, has informed that the sewage from
11,658 households is collected in septic tanks, where it undergoes
decomposition and volume reduction. It has been stated that as per the IS
Code, approximately 120 litres of septage per person per annum is generated
in an Indian household. Basis this calculation approximately 20 KLD
septage is generated from the 11,658 households which is to be treated at the
25 KLD co-treatment plant.

A copy of letter dated 25.10.2025 including the calculation sheet of 20 KLD
is annexed herewith and marked as Annexure-5.

9. That, the Executive Officer, Nagar Palika Parishad, Ballia, vide Letter No.

) -"‘-&.]\/NPP -Ballia/2025 dated 25.10.2025, has informed that, with respect to

7 | the 11 658 households, the grey water generated, having low BOD levels,

1 "Sh nunial \ :
3 J.Juar-im*@a}s j?hrough bio-remediation before finally being discharged into the

\ ! Uusaocr Lucknow

\ \ Rs g.-lt '7.4“'\{ 19
i

Befard v
h / f/ }5 %d ed during the monsoon season and resumed on 11.10.2025 post-
?lc r_,! i A &

.!“" § , C P |

ACVOCATE & NOTARY

Vill-Devi Ganj ARQRsoon, and that the bio-remediation report for the current month is
Adampur Janubi, Lucknow

awaited.

Copies of letter dated 25.10.2025 along with the NMCG guidelines are

annexed herewith and collectively marked as Annexure-6.
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10.Hence, this reply is respectfully submitted for kind perusal of this Hon'ble
Tribunal.
11.That everything stated above is true and correct to my knowledge, derived

from official records, and nothing material has been concealed therefrom.

DE T

/cﬂ'a

. N
f ! £y 'hf‘Sh Kumes \‘-‘
{ 2 i\ﬂuoca‘e & f\Oicf)‘

 Tenst { Sadar, Lucknow

AT E ot ol "/ '\fgrjfl'ed

e

22 & \.
;.JCA”r & NOTARY
v..i ~Devi Ganj Anziya
Adampur Janubi, Lucknow

o
-
E
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VERIFICATION

Verified at 4 UC I on this 29 day of October 2025, that the

contents of the above affidavit from paragraphs 1 to J| are true and correct
to the best of my knowledge and belief. No part of it is false and nothing

material has been concealed therefrom.

DERO

saishRumary W

~vocale & Notary ¢ = ;i
+ *2nisil Sadar, Lucknow } f
"\ i<egd. No 34(88)2009

TR}

I

T

b

Sworn & Verified —_— M Ef‘\\
Beforg me | identify th nent/Executant/ who

has signed/Put T.1. before me.
PR :’Q’.IS%-ﬁ '[ _[ 'TZ%—
TARY

AFOUVOICATE & MNOTA
Val-Uevl Szni Anaiva

Adampur Janubi, Lucknow




Lriiaih JitidlldgatUpn@gmaii.com TR : 05227118341

() VHE PR, WOV el R (sordke)

= 6 mam a7, awme-a26000 ANNEXURE-1
TG 85/0g9d Uey (PTR) B /2023 B 22 /08,2020

. — BT SY—

- e 21.08220232!#3@??%3%118090Wmaﬁmwmﬁﬂmgim
A0 THosfloLo o AT 3A0%0 Te—370 / 20217161 BAR T B T S0W0 X[9F g 3+
ﬁﬁﬁ@ﬁéﬁ%ammﬁﬁwwmn%ﬂaﬁmw%aﬁm—mﬁ
G}OWOWOQOWOWO' (QOWO@OWOWOWOE%), RISy ISR T I GIAHA D o qd A
wram)?ﬁmm&ﬁaﬂﬁﬁwmﬁhmﬁgmﬁﬁwawmmémw
aﬁmaﬁmﬁmﬁﬁwﬂaﬁﬁﬁﬁﬁmﬁwﬁmmmﬁwﬁo&zozsa-cﬁ

.&ﬁmwvﬂﬁﬁ,ﬂmﬂmﬁﬁm?)eoqomm(m)ml
o 0 0 34, I afvgear (srmoto), ovo et T (FeIE) waETTRIS |
.&ﬁmwaﬁagwe@um(ﬁwaa),wmmﬁw(m)l
.&ﬁmm%ﬁ ST st SR Wi, Riad R, afar |
.&ﬁqmum,azﬂmaﬂw,ﬁwhwmmmﬁm(m) 3T |
. 3 R0 qm Sefleror st P qved som0 e T (FRE) R

AW N

90%0 U9 faier SRITaER —
nﬁﬁﬁ:—ﬁwﬁrf@aﬁmﬁﬁmwﬁa@%gﬁﬁm

1. Y99 Wf9d, TR A {9, Sovo ve, o |

2. Wg wira R, om0 AR, TES B $6 IR d G I 5 g whe wdiey @) dow
fRi® 21 /08 /2023 # A M Pl @ By § aeheo IR $o afhd, RigE famn aftrar @)
SR A & Wewdl | TR w3 e s 2 PERT B o1 o By
.anﬁéﬂa?voqow%m(mﬁw),mwmgﬁu%maﬁﬁﬁ%agwsmr
(A= &) Somo St T (ariion) ks P w Wl wRleT ) dow ¥ Ry T B @ o A
smaee wriarEl vg IR 9 31w @ |
4.ﬁa®mﬁwmﬁwwﬁﬁﬁﬁ%ﬁmﬁm®mﬁwaﬁ?mmmﬂ
FowoufRo, sferar B sTavaE FrlaE! B FERA B BT e W)

. 9T GAR T, T AT (TFR) Sovo Wi R (TRa) e |

. 1 vlogd, e g (odt), Sovo el P (FRR) warR |

. 31l WO FAR 9, e s (RS &) Sovo wiet P @) |

. #T 9raT R, Sellefor sifivareT T Wil Rieng fasm, aferar

9. #f1 YT grea, Jeferor i, Pt wvSesoN0 W e () ariear |

10,51 3MROB0 WS, eferer i Ffor AvswSovo et T () Ay

1571 AR g, srefleror aiftrar, Frifor wos, woso et i (i), |

12,311 SRR AR e, Suforeriian wav /st sifrer sogioaRo, aforar |

13. AT S, frfor wved, Sowo et PR (FI1), et |

14. HFERIRTY Sifrg=, et w@ve, sowo o (), aferam) B,
/@ . o
y

98 |DESKTOP/IMD{N) /JMD LETTER - IMD CAMP

w

@ N o O

(% scanned with OKEN Scanner


Shivansh Sharma
ANNEXURE-1


i 802
ANNEXURE-2

feeTa 21.08.2023 ®Y 7wn wf¥ya, Sowo W, TS a0 semerar i wpu=1 g4 do%

# A0 _growfiodlo § A aNogo I@T—-370 /2021—TFNl FUR XU ‘g4’ a7 J0H0

TSy 9 37 ¥ f My Frdal @ arqurer A 1w wffy “ﬁﬂ‘ﬁé i~ )

feA® 21082023 M RN wla, Sowo URT, TEEEG A Ry I e gA doF A4 Mo

wAofodlo N AR 3Novo I@-370 /2021-TFNGT WIR I G A0 YoHo oM A w4 A (A
m P B orquem N ovew P, Sovo @ Fomr (W), eenrs; & wntaa w
-85 /WY WA Akwd (AR) a5 /2023, AW 22.00.2023 g fremor ofafa @ o
fsar & -

1.
0

3.

© N o o

Al worg @R hm y@ sifaen (ATR) oo @ Frma (i), e |
3 voflo W qe Aifvgean(srodo) Sovo el Frm (), garRn |
N wow AR W e afwsnie fo) Sono i@ Frm (g, o |

s g s R arfleror ifvar, Riarg Retrr, afeman
\ ¥ e
A vaw AR area anefleror ifversr femtor wvesr Sowo el form (Frrdra), e |

8 AROBO THH arefleror aifyasa fefor sves, Somo 1@y, (erér), mifSramare |
st v ¥ Riw arefleror arfrersr fPmtor wvger, Sono e B (Frréra), TREgR |

AN e FAR wRg Sy Rrener), wex R wifersr gRwe, aferan
e ST

o AT grT fReie 23.08.2023 ¥ R+ 26.08.2023 @ aferar # Sufew veaw Aot

&1 wEr/ e far man) aforr R B TR @ W | O W@ YO @A @ AER WA
At e R S o Rifter orge Wi A Rwa o afern Have doe-Ridt 9 ol aferan
W Ao-Rifde aga o e af 2005-06 T4 9§ 2006—07 H ¥ipa 1 WA €| afem
TR # HR | wRta v W e e & -

1.

aferar Waxwr - Ridy s

R o 3§ Aavs s ¥g Iow Ve side @ swnia afear davw do-fad)
W @1 WTaPer, AT AT W0 3057.41 W fRfe fear mar e, Rres wms wo
2790.00 G & a§ 11,/2005 ¥ WGRT war= B T of | §W Ao B a9 Bl @
fiRaa TRISYE UvsS TEHd MG WY #Iefe Wie, &l 146 THOTH0S,
TH-3N GTell, MoRI0 Irgaarel, fremyR # s fan wan o) g6 wwodlodo & i
& 71.183 oS 4 @1 sifrEe e S wRanfe o, R w9 8 W0 419.36 T W
eI Wge @ T o |

) S Ao | T 14,6 THOTH0RI0 & @ Hael gree wiie &g Wt
71.183 THS 4H B ARTEY Fgy BRVITY T B U b ey Rl WM 8g ST
qUE @ e 9} gorotsodlo Tae Smnfa gHolodlo @1 fAmir pwfed wRd g2 I
Jaex SRFN @ ol WEHa qA Aror B GAARE Sraper, A ST W0 581969
AT & W w0 5222.72 o@ @ Whgfa af 09,/2007 H WET @ WY |

graftr wrawer # wododo Ffor &g 2483 Twe M w1 afnrew S
yeanfae fan wrar, Rorrd wu 8 Wo 76620 AR @) ewRIf wWhga an wil o Rk
yrawer § anra it qeaa: arowoRflo g wrgw Al wRY N gy feew Wia argu @
e, sy dive amnfa qwodlofo @ M W Yoyowwiodlo amnRa wwodlolo,
e e A yfe, onRR waawE @ a3 gRe g wiw T mkure s smoiow
sAafEr wrem, wrew Wa FafeT AR anfy » oo el al) g oy

.- SR P R i et


Shivansh Sharma

Shivansh Sharma
ANNEXURE-2


803

- : i renfaa @ ANE Efag
Sraton AR S B A v gl A R qﬁ-;:fam -
TR T wal @ ANRE wl w fRawer wve Fratera g1 AFTgAR ¥ a 1
s in Lacs)
R s —siisie
Orlginal Estimate Revised Estimate Executed Work
Sl Description of work Sanctioned Sanctioned Quantity
Quantity Cosighs) Quantity Cost(ls)
Civil Works
| Sewer Line 275TKm | 115522 | 27.37Km | 214489 31.22 km
Civil work compleied,
2 Sewage Pumping Station 1 No 59,50 I No £9.50 Pumping Plant & assosiated
F&M works Pending.
Boundary Wall of SPS Campus,
k] StafT Quarter (Type-1, 2 No.) Job - Job 8.99 Work not done
and Campus Development
gt 7 6.408 km
Rising Main
4 : ,
(DI K-9, 600 mm dia) 1.33 Km 298.91 3.00 Km 266.10  |[(Increasc m_lcnglh is due to
change in STP silc)
5 Overflow Pipeline at SP'S 64.20 178.20 Work Completed
6 Screen Arrangement | No 25.00 25.00 Work not done___ |
7 STP (Oxidation Pond) 1 No 155.15 - - Work deleted
Work not done
8 STP (UASB) 2 - 1 No 875.40 STP technology changed to
SAR.
Boundary Wall of STP Campus .
9 and Campus Dévelopraent - i Job 24.61 Partilly Completed
10 | Staff Quarter at STP Campus . - 2 No 5.00 Work not done
Work not done
11 G C s - s !
odown at STP Campus Job 2.50 Site of STP Changed.
. | Work not done
12 E t S 1 ) .
fMluent Disposal Pipeline 223,88 235.30 Site of STP Changed.
13 03 months O&M of STP . 7.76 Werk ot hor
STP not yet constructed
Total (Civil) 1982.58 3833.25
E&M Works 167.56 167.56 e
Purchased
Total (Civil + E&M) 2150.14 4000.81
14 Contigencies 43.00 80.02
Total 2193.14 4080.83
15 Less of 5% -109.66 -204.04
Total 2083.48 3876.79
16 Centage Charges (12.5%) 260.44 484.60
Total 2343.92 4361.39
Land Acquisition for
71183 UASB based STP could
17 Land Acquisition | 419.36 24,83 acre 766.20 not be completed since
acre :
80% Farmer did not
agree.
18 Power Conncction for SPS 1 No 26.72 1 No 75.14 Work not done
19 Power Connection for STP 1 No - 1 No 20,00 Work not done
Total Sanction Cost 2790.00 522273
afer Araver drer-fife @Ea o -
Afe e dmw o 8g GOTHOTHOYOAROTIO B SUEE
goardodiovzovHogHod0 Pl b arrdt afer e dor-Rife @ o,

wpa & T oAl T
e YT dreive wie, enw 5 otwodo, B, aferr
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9 ST WO 522233 W B TTUET MIRT YRGR GRT WO 447231 ¥ l 2006-07 N
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TR ader Do Rifder g i # SRR Bl @ e wwRe R T
@t B RS Ty @ v wvs st g PR it frar @ -

(Rs in Lacs)
st Sanctioned Estimate Executed Work
Sk Description of work Quantity Eanctoned Amounl{n’! Quantity
Civil Works
I | Sewerage network & appurtenant work 20 6482 (KM) 3570.65 29.648 (KM)
2 | Scwage Pumping Station 01 No. 70.02 01 No.
3 Valve Chamber 0.90 Yark not done
4,521 km
4 Rasing Main 2.7 km 160.00 {Inerease in length 11 due
to change in STP 5.lc)
5 Bypass Pipe from SPS 1.35 km 295 Work noi done
6 Sewerage Treatment Plant Work not dnoe
6.1 | Intake Chamber : I No. 2.62 STP technology changed
6.2 | Screen & Grit Channel 1 No. 19.08 to SBR.
6.3 | Quilet Chamber 1 No. 0.70 -
6.4 | Oxidation Pond 1 No. 208.53
7 | Gravily Main from STP to Kathal Nala Akm 106.75 Work not Done
8 STP site development works Jjob 20.00 Work nol dene
Total 4171.20
9 | Work Charge Establishment @ 2% 0.00
10 | Contigencies @ 3% 125.13
Sub Total 429633
E&M works
\ Estimate of Pumping Plant D.G, set and Power 7
Conngection Job' 159.50 Work not done,
2 | Elccurification of STP Campus Job 10.65 Work not done
Total 170,15
‘Work Charge Establishment @ 2% 0
Contigencics @ 3% : 5.10 el
i Sub Total 175.25
Grand Total 4471.58 o
Supervision Charges @ 12.5% 0
Provision for training, Efficicncy, information cic
@ .5% 0.00
Grand Total 347158 '"1

3. Swdaw doERh § wenfda ot @ Fafor gg TR o -
i afera Wave A B 99 (S dER)

- AT weafad Wiy wge e gg o sl s wofdio, H‘éf%”cﬁ?ra‘:wef
e wEa—10 /¥0g0 / 06-07 fRATE 25042006 T fpAr TAT) IgEW @ WO
TR T ST UG T GERIR1 BT WU Fraferd giRT Suael Sl 741 faarer fA=gar %_:m

S.No| Bond | Name of firm Name of work Quantity | Total Cost | Physical Financial | Remarks
Number Progress Progress
1 | 10/CE/0 | M/S Jyoti | Supply Laying Jointing | 27.57 Km [14,97,02,702.00f 3122 km | 174889000.00 | ™R
6-07 Dt. | Build  Tech. | testing Commissioing (Branch afeiant
25.04.20 | Pvt. Ltd. of sewer line along with [Sewer 19.57 R
06 68/5339, appurtenant works in [Km + Trunk @)
' Regarpura Ballia City. (City Zone) [Sewer 8.0 asrd
karol  Bagh m) EPEIEY
New Delhi.

WWWWWWWWW%WWW%{;
T e 9 59O WNE &g gl @1 fRawer wvs sriay R suwar T s
T |

FrorTnta wanfaa gwodiodlo &g A STear A B a‘" TR Ri0etoo xm
s 99 @1 el 781 foar |

i‘(}‘ y b gz/ P
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i SR Waker Aorr- Rife @ o (goamfoogRIoRIoyFIoLi0)
p
rommEn sl W aga, e ufvr @ gl @ Pt By %
" i - =TT
W RAew wofio, 1§ Re @ wwr ar@er wwen-02 /wiodo/09-10 T
14.07.2009 TR Rvar | @Rl @ e wRE T wrf yd @ gerafdn @n wve
wrier FRT gusar g Qe AR g -
SNo|  Tond Naine of rim Name of work Quantlty Total Cost Phigaleal Financlal | Rtemarks
Number Progress I'rugress
| [N MA Jyotl Paild | Supply Taying Jointing [ewer Line =30 68 fn | 232500000 00 Hewer 1ine =27 38K kin | 197934750 04
10 I 14- | Tech M lad testing Comminiodug of  Jlising Main = 2700 mip Ilmmn Main = 0.00 mir
02.2000 68/8110, sewer and vislog maln KPS = 0] No. RIS = 01 No
Regayprn Karol along with constiuction
Thagzh New Delli of  appurtenamt  wok
sl nlso ddiding
design amd constinetion
of  sewage  punping
station v Dallin o0
Lwap som o flem
e tionkey  contel
(Civil Line Zone)
2 PasKs-10 | M Jyor Pald | Supply Laying Jomting | S00nun dia-310 nie 9E7102000.00 Mil
N 0462006 | Tech Iva lnd testing Conmisioing of | 600mim diine | 00mre
oN/S21Y, sewer line by trenchless | BOOmm din-420 wir
Reparpura hat] methul.
Nagh New Delhi. J

dromrrta gwarfaa gaododlo ¥ i Suemr W gW @ BRo wr et 7@ fEam
S FaT gRumRawy Tare) et 9 @1 erd ) T fsar T

aferan AR Q- Rt S (g daes)

SgE dremrit § e Wit detwe wie @ fafo ¥g fafsa we o g ga =

Bl UM @ BRY S Arorisi A wwanfea €Fl ga Al & anged v 19.60 THUAEL @
Jovouwodlo THiE IR ywodofo ¥y mil Al @ s w fo =y feses,
foeel @& W oFE™ WE 03/ TNE, /09—10 1% 24.10.2000, AR T T, 17,345
TS e FRA §A I AW B B e f&2d T

gE & T PR U B R 20102000 & @R ot @R @ Y 28.04.2011
R | 5 oEH D =TT 19.6 THOTEoRo vRodiodo @ aiftRew wreide wigw wmge
vd MR AW BT SRl BRI S awanfaa o, wReg uwodlodio @ fawfor &g aifea 7
BICOHR M1 IUGR T B U D BRYT THOSION0 TG VHOYUT WY TNET DT DRI WA T

B W1 | SBER @ ERT ATH 1441 Wo R A9 &1 € &1 Ry o wah |

ITI B NS TR T T TF FY YRR AT AU FRTT GRT ISR FIAT
T fRERer AR @ -

SNo| Bond Nume of firm Nume of work Quantity Total Cost IPhysical Financial Remarks
Number I'rogress rogresy
1 03/SE/0 | M/S Jyoli Duild | Survey Detailed | STI’ «1 NO | 173450000.00 Nil 4900825.00 ‘1}}!
9.10 Di- | Tech. Pvi. Lid. | Engineering design | 19.6 MLD on AUMAl W
24-10- ::3’5339' on f’".:::"d"ﬁ soil | the busls of M B |
egurpura knro sligution FOCesS . |
ne Rugh New dcsignb Ilydruulicpdcsign UASH Nm_. i
Delhi. structurul design technology. ot |
mechanlenl,  electricnl u\‘. "
instrumentation and | Rising  ualn Lot
nutomation for | 600 num din LA m RIS
construction  oft 19,6 | 3000 m. a8
MII,D iU/\Sll l:{lzm:lm' |
technology  and  ulso | .
Inel mllné'y und l i 'ﬁi_w, Nil
commissioning of risiyg | e (REC
muln & EMuent plpe | NI 1200 mm
Hne on Lump sum cum | dia 4000 m.
f e turn key contrnet, | . [0l S s e
Ln ] —
4 4
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« 4 WDanﬂ’mﬁﬂﬁrr%gma—zmsﬁo.m%aéwv{ﬁamsﬁa?mﬂﬁm

. JovoTHodlo T iRa wwodloWo ¥Y WY 7.0 FRW YN B IUFE W A
0948 BRI Y Wi B @ wvaw THAIR. s B anar W gLl @ Fmio
ST W0 522273 @ & g qAREG wrdeem, sepnfaa @rma w0 633149 o
Wit &g Sowo v @ W fvar |

ii.  THoRN0IRO TAHHS menRa ghododo B Ffor ¥ aewrel aifremfy s g fo
iy feses moftio § wrar ) M sifoy & MR W) T afra=n (aRPRT 437),
Sovose P, gl @ sremern ¥ aw fAfdE wffy A A 16.07.2018 @
IR Yo A o T ol (@, Wae—1) & aged § o wifa faeses o
M0, 68 /5339, TTRYRT, TR ArT, TR Rweh F 7@ @ F fauy |

i. R oRfy & AR e W@ 03/ TwH0g0 /2000-10 fRHiE 24.102009 @
ITHEH H AW WS 03 /THE. /2000-10 fRHAIE 20042017 IgafHE @a .
30,67,61,000.00 T HH Fwior F gRe fHUT WA | §W AT & A B TR
& fafx 20042017 o Bl gof oxe A Ry 19.102018 & TE i) Ao @y fessw
wioftio, 75 Reeh gv wava ord MuiRa oef & oof 7@ A o e wom aw
fastier 30.06.2019 @ wHAgly vard @ T |

iv. R0 WY Reeds wofto, 7 R grr PuiRa @ & s gof 98 & 7| Sea
A D WU DY T G Ud Y SRR BN AUS BrAferd gRI SUGE FRAT T

faxor e & —
SNo| Bond Name of firm Name of Quantity Total Cost Physical | Financial | Remarks
Number work Progress Progress
1 2 3 B 5 6 7 B g
1 03/SE/09 | MUS Jyoti Build | Construction [1-19.60 mld STP on SBR 306761000.00 30% 160733160.00
210 Dt~ | Tech. Pvi. Lid. of 19.6 MLD | Technologyl no.
15-04- 68/5339, STP Based on P-Effulent disposal pipe line 0%
2017 Regarpura karol | SBR and | (NP3 900 mm dia 1000m)
Bagh New | rising main P-Rising main (¢xcuding cost of
Delhi. line work. pipe 100%

» DIK-7 400 mm dia- 5325 m.
» DIK-7 600 mm dia - 5525 m.
in addition to above supply
RCC main hole cle.

i sl B gof fRY oM Bg gea afaear (flodosmRodiogio), Sowo Sret T,
TS A egea ¥ fda wffd @ Reie 16042020 W mEw Yow # afrn Hww
Arorr @ Bl g Tew E Wed—03 /S.E. /09-10, TG 20042017 B =i A
Tl (XA T WO 1578.24 A WTH) B A oIl Ao Ml FERRIEE o ¥,
TEEE, ORI JORE dve B AR W BNE B Wigfa weE ey i B SR
(@rfge, Herae—2) W yad FRue & Wil @& R W Ao wved, Ssono we
B feid 25.06.2020 B WA do@ N R ok R -

“Rer frd @ wwwra wog Veew aferr Wmwr Aoen (A o) w@
goamgodogwogworodlo Naex aferar (Rifder wmg) o ol wrl W W e Q@ E
v @ erdde ayvm @ {33 1 wear g armas gu Rl © e R wn f sy
TR A orady wrdf O AR /NS MR WRED We N Wil @ 9w
Frfar®) gfRad far af| o @ AR kR N ErIRE o e ) WG

b- W oM~ 2
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I T B & W o R woR @) eriad 7 @ 9n, RRRY Ay i (@ifae
agfafed)) 7 €8 1"

T UOR Sudan A UR O, 2020 & v @ig frater @l 8 A |

5. W% FEied  gRI SUe® awd T R @ agER Wed WeeY U
ZoATS0LI0THOYHOTHOSD Ffed & amrfa g ARl @ woe guied &l T
arl A WfE W@ e wfy @ R frErER 8-

i e sy
Sl All Works sanctioned under both the Unit Quantity Progress Remark
Schemes
1 | Branch Sewer Km, 45,743 45,743
2 | Trunck Sewer Km. 11.475 10.70
3 | Sewage Pumping Station
City Zone No. I Civil Work 90%
Civil Line Zone No. 1 Complete, E&M work
balance.
4 | Over Flow Sewer Km. 2.65 215
(from Civil Line SPS to Kathal Nala)
5 | Rising main
City Zone SPS 10 STP site Km. 5.70 6.386
Civil Line Zone SPS to STP site Km, 5.325
6 | STP (SBR) mld 19.6 30% Currently all
structure are
dismantled

i. s yfa

Sa grorrel @ Pt 3 sdga tv W sfteilaa sest @ sfiRea sma fafy=
gea fea ford | wve wrafea g™ Sew Aol &g e R M Rif arqet
W I FRA T SR d @ SRR 7 e aR faReT Sueer WE sRiEn o
| 3T S AT W T g Ud a0 el @Y ewaraRa @ T a=wi ae

WoW WS H WIRG ORI B Wi duE § ISR geRIRT @7 f9Ror e aifdie ¥ <ot
R -

SI. [ Total Total Paid Balance as per Balance as per | Diverted to Remarks
No.| Fund Against work record actual in the Bank other
release | including centage scheme
1| 96943 85319 Cr. 11.624 Cr. 6.16 Cr. 1095Cr. [ 3@l & @R ta
Cr. qEEAENT & IR IqTT
g A 6. 5464 IR P
fAwar 8

6. SUEET AR B ITTd B T Fmior st @ Rafy —
i. 9w ffede e —

THORONRO Thieh MR Toolodlo & Ruaer, aoilRSem Rt tsim fafesT,
@R 5, YA @1 AR B FRE T, R T ST W0 13.00 TS 3wy
@y @ T | el P wwHodiodo @ Al gfer o o Rvrew omen ¥
o T | el afvawn gR sreTa awrar T R San wodloMo @ RweRi
smz03g0cI0 MovEogy ERr Rl T Prferge W A i R

WS PRI GRS R T afeR @ Smelde N e gan Ry gwodiodo
@ Rifret @rd & o wéerr ) amdoamdodo Novaox FRT Sy TRA T Ko
fetia 13.11.2018, R 20.11.2018 (Gramfy worem—-a) A Wil A T AR

i B S
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ul) ) o | amfoandodlo Nogrozo wrer RAYE A wwiodioNo w1 M e A wga
e 0 R wi-26 N wi-go wud) W | S cwodofo @ Frfor g vt s
N Quear Ygaae RO w-s0 e wiade w ani §

amdoarrdoNo Nogwozo Frer gwoodo @ Rifer wgaer o) fong & 1 TR H
R

e N e v (oo ) o wrle o 774 /412143 ferien
06122018 (Sieww—a) T aifverd aifvan, Pfor @ua, afen w aimfoamiodio
Nownoye FRT A T g B argey mrkrd) ¥ ey [

andoandodlo Mowaoyp @ W vio-Nodo /oo /2018 /671 foerion 24.07.2010
(emm-6) © N RAiw 07.00.2019 ) T el Prderr oy afta e T
e R N vodoarso e o A e @ Rgee awa W gEr fermm 7ram
1| T B R wodofo @) o gwrfay A wg il wa @ PRI TOErT
wWhapr RTg T [T B agsn Fk wrl aRe T g R

wvs T G Su oRR T A A gwiodoo w1 @i fpl o 9
Wﬁiﬂmm%ﬁﬁfmnﬁg@mﬂﬁmmmﬂmﬁﬁrswoé‘ror?md:
P@’fﬁ‘eﬁl‘ﬂaﬁmﬁqmﬂ2019a‘fwrﬂaﬁmﬂﬁﬂﬂﬂw3mmﬁmﬂsmfﬁﬂ
¥ oo afRET @ e W AN g, AN oRRT IR @ A SR A
TN WE |

mﬁwﬁsmmwwwmwwmmmgﬁmmm
7 S TR el @ € e gaodofo et w @ R ¥
WM%W—WWWW%IW%WﬁWm
W Sifa @ @9 A Sovodo FRT A F1 ey frderor v wdleror guvrT i
A TH sifg RAE B T A o T T TRt B Aeg sgue wite wiRew B
@ovoo e Rad Herweo—6 Td 7)

?ﬂ'ﬁ'\’ﬂ'ﬁfﬂ:—

3o ¥aeR [ GoASoovTOTROTHoLlo Fri B St Ve dor @ s
aferar TR # faord T s6.44 Rroio wraTe ¥ R e, TRiodloWo i F of
B @ wror R T8 A 0w E

At ufiT e -

aferm TR @ R o @ Rife ods o A o Agal @ oweee R @
Proe Riffa O 9T weE et Rifde s o ufverer qof o W wen R
Jifye wrafir ord /i o A

R A -

afern TR @ R o v Rife ands ol N Ao e afvdr wes Q@ am
goR i weanfin gwodloamo s AmnRa - wodioNo, AT 19.60 QOLTIORN0 T
w600 Moo @Rl W s408 oMo wmard wi 400 Moo iy WY sa25 Qoo
aard 3 Doardo—~d—o R T ygw wgw QM ol A mw § e wgii
i o < A ) ofa e, SR i g arer v Qi i
§ de @ v o A &) o R W o gl wE guern TR an @ R
g ) arcfrw quen d oE) s sl g wal | e Qe A os wEl ae e
fae 4 wrdforr e uda ands arl) uAd |

(?\\6 & KR f/D = _?H
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7. o0 VFEX T@ GOIATE0R0THOTHOTHAOSI0 FrFa @ st e dwormel ¥ afen TR A
o ¥ R T R el Pt @ @ i gd SR R o 8 I SRR
T4 3 20 FIRGH A Wiga 70 ARl @ FEE § e |

1. RERRRYE oife Wats a6 5= aforr R wifereT TRug {59 A9R) -

afern R H @@ # o T s644 feoo T ¥ Waw Fgw @ Riee WOR &9
S VTR RIBH B St ST SR W0 97368 WG & WG o7 WER
EN W0 93478 @@ P W@ wer @ wh| drorn & sxartan FrE P @G

e & =
Sl Description Quantity Sanctioned Cost
(Rs. in Lakh)
A | Civil Works
1| Desilting/Cleaning of chocked Existing Sewers 57.123 km ; 666.42
2 | Effluent Disposal Arrangement 01 No 81.40
Total 747.82
3 | Contingencies (@2%) 14.96
Total 762.78
4 | Departmental Efficiency (@5%) -38.14
Total 724.64
5 | Centage (10%) ' 72.46
6 | Labour Cess (1%) 725
7 | GST (18%) 130.43
Total Project Cost 034.78

2. Reffereem oife imvwr a9 37 aftrr R oiftrer wRes @rp 20) — 3@ TR
¥ THOFONRO THAId UG 20 THOTHOSI0 &vear @ Twociodto v, 9 Fiffa
wHofowHo ¥ fo/di0 wral, IR, s Y ¥ WeR oz [QeH @
dorERl oYy Bral @ QU PR WM BY WG 20 SR @ wa favfed

TITAT, SATT I %0 1053921 TG B TG T0 1009324 G DI WG FST
# T ¥ | Ao W weenfad ot o faxer Freag § -

S.N. Description Quantity Sanctioned Cost
(Rs. in Lakh)
A Civil Works
1 Sewer System & Appurtenant works
1.1 | City Zone SOM 29.95
1.2 | Civil Lines Zone 350 M 38.15
1.2.1 | Byepass arrangement by Trenchless Method 500 M 750.78
(Civil Line Zone)
1.2.2 | Sewer laying Trenchless Method (Civil Line 550 M 109831
Zone)
2 Rising Main
2.1 | IPS-1 (Bedua to MPS (Civil Lines) 500 M 86.06
2.2 | MPS (Civil Lines) to STP 8.00 KM 1617.09
3 Site Development and boundary wall
3.1 | At MPS (Civil Line) Job 8.84
3.2 | AtSTP Job 191.14
4 STP (20 MLD) - SBR Technology 1 No. 3000.00
5 Staff Quarter at STP (02 Nos) Job 29.08
6 Effluent Disposal Arrangement at STP Job 81.60
SUB Total (Civil works) 6931.00
B E&M Works
| Pumping Plant ) Job 774.59
2 Screen Job 200.30
3 Sub-Station (MPS) Job, 138.56
SUB Total (E&M works) 111345
Total (Civil + E & M) 8044.45
Deduction for Efticiency (-5%) =02.22
Total 7642.22
Labour Cess (1%) 76.42

LYy b e



S.N. Description Quantlity Sanetloned Cost

__(Rs.ImLnkh)

Department Supervision Charges (7%) 534,96

GST (18%) 1375.60

Power Connection Job 25600

DG Set I No. 176.30

GST on DG Set (18%) 31.73

Total Project Cost _ 1009324

8. mqaz.owdm%whvﬂmwaﬁwﬁmﬁﬁﬂﬁm@ﬁmwmﬁmn
ﬁf‘?ﬂ?{%:—-

i, W%W%%Wmeﬁwmmmmﬂm
Y, R A, e Peie T T qreue wied B & | afern T A wioeio o
W%mﬁ?ﬁq&aﬁwﬁaﬁmwa%wégmﬁmmwﬁaﬂim
fArteror famar o |

a)

b)

c)

b

aferr TR ¥ af 2005-06 ¥ oY WaeR G4 a4 2006-07 o0 IOTHOTRIOTHOET0
W%mwmmﬁﬁwoaoﬁoﬁﬁw%gmﬁﬂqwﬁzm
Wﬁmw%wmwmmmﬁw%amwwmaﬁ
ﬁmamﬁamgﬁ,aﬁmwﬁgﬁﬁﬁﬁﬁﬂmﬁﬂ@mﬁms.s
fpdlo TX T B || aRvmRawd weodiodo fmfor &g qd # sferafea qft v
qd ¥ ferd 74 4822.50 Ho RS H 400 fyoflo =Ty @1 SloILo—D—9 TEY B Td
6909.50 Mo TS # 600 Fok0 AT FT 0AEO—B—9 VERIT ¥ WEY AGH D
warT % =g ford o /|

= 3T W gEodiodo Fmfor fRd o B Rerfar # aftRaa % @ afaws™
frar T AT BT | e & sfeRan afern wR ¥ qd fifffa iAo af wew
¥ 7a wafra THodiodo IRER TF T 35 fflo TR # IR A
S amaas B qen vEododo @ M WRw @ v 87 T 4.00 0
wraré ¥ TrRme uigy wigd o wr e B, R e afRe @@ g |

AR TR B TS W H FeEd A @ e grodiofo fratr fd o @ Refa
¥ vaodiofo Prafor &g afaRew 4, =0 Wi = @ wododlo tRWR & WIS
W o sfRed o &xn B, O w® afRew g Sw F iR
ggodiodio fmior &g gd # afdufea 4ft vd wd # ford 7h asz2.50 Ho wrRTE A
400 oMo @Y BT L0AE0—D—9 TET B Td 6909.50 Hio orFTg A 600 fRoMo @y
o1 QoamEo—H—9 FRAT AT UIRW g B WA H 7E fod S w |

aferr R # geodlodio Pt g TR @ oReM A Fesw T @ P aftmfE
4 w gwodiodo Frafur frd o @t Refty # g & fRordt it 482250 Mo awang
¥ 400 fAodo @ @1 SOAE0-B-9 WIEY W TG 6900.50 Hio wrwarg W 600 fhoslo
AR BT S0AL0-D—9 ST H7 Ugy ogA » wanr § foran o wa |

- gferr wRO8g 9 2005-06 A WU Waex W wd 2006-07
FoATZ0L0THOTHOTHOL 0 Fdew & ofria Wiqa aroral 7 afern wR N §7
fpodlo o AR oz, 02 7T WRW o wee, WRe ofvin Rem ©
gwodloflo e IR ¥ @ AT Frd qof R snoger ¥ ang 20 wrfem wi
9 WgER FIEFH B AT Wi qrorren 7 Iaw wrar o fanfie R om g
wife= wRarfaa 21 99 @ AR Wsr fef =, Rt fmtor @@ 3 fsw
T o, @ Hfagy SReeY @ B fear w8, @ ifmie an miwes W fasn
mar &) e |l @ afa ® 5 aferr TR N @l A R R el wowew o)
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iii.

iv.
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ﬂmmﬂrﬁmmmﬂmmﬁﬁmﬁvﬁmanth
s @l @ ommr Bl e w0 anawaar 8 1 AR FRY @G AT A
srraifs gAYy m wewa e Aol A fsar - #

T R v Yoardodogiowwioyrodo mrlm a arenfe gd # vy @S @ Foysrfor
Ry T Mol @ orpm @ widar wwfRa W wed gt e el A gEE woE
Tl GRI T WY QA gueran e on ) 81 ore affy wr sfee 8 R R
woden T @ wmm N qd N g Aorml @ smar 2rg i w1 adeor waar
T |

Aomrrfa 5 om 4 gd Piffo Wier uftin @us @ andoflogeo e ga fifae
wEH o 0 ogd Pffa Waw ufin Qe aw eoo Moo wikr @Y soo o @S
gt ¥ w1 wiRue R w8 e @ afRaw fifaa arge ol 1 gd fafi Ao
ufigr Reym @ wodlowrio WA g wiodloo ww 750 Mot wma #Y soo fEofo
g A el Y wwenRa o) w0 R, R wmar A W %o 170315 @
w5 mw R

Wiy g @ wiga AoERh A gl W9 gy @Y grer @ A sirgfd @ e 5
Fioerd s § B Y qoae ® g gon ¥ 400 fotho @ @ Sowrdo-a—9
TTEY B 4822.50 Mo @ 600 Moo @y @ Hosrgo-H-9 urgy @ e909.50 Mo GET w
IRt wrar ) T oft e ST ugw B Rown o ga €, Rrrah gfe wredm B 5
03 Wl W = e & wrgw | & |

el sif gRT arETa w5 R o @ Rifae sgm 7 o B
Je ofT wew ¥ thodiofo a@ SrerT—erenT g ¥ uigy ege fawrd w2
T S& IR A TR W AR @ YW A R 9 Rem BF @ wwmaer &
SRIE | We T [ 20 Frfew A Wgw Ao A e @ T gl 3=
UIgq wge, R wie w0 170345 @@ &1 WifdwE fEa wan €, gelied @ Ah &
amar @ e aifirergef wdt 81 sov g Ao Rivew Ok omovand) @) eufar &

¥a 20 IREA A gy Ao @ el Rifde oge oW 3 od fffa dew o
YA & RN WO T4 5@ IR age o graoe o R & Rew g osn
0 750.78 TG T4 WO 1098.31 TR AT Tl U-RIN ©O 1899.09 &G T Wiy fowan
T B |

AT gR WAS o R $ aRTm Qe 3 oo R R e s
faord s @ R W AR e g waa oy arge @) tesT o we
T8 far o weT| Wiga doer #§ soo foflo e @ e AR R dhr amors
wrgd el 9 g off T w e wo 150 @ Uy Mo M MM R, S wmm
WG @ PR R IRARS @G T W0 080 i@ wiy Mo o R, 9P wrwres v W)
T TR @ 50 wfaerd 8

Ty wfifa g el Piflerr 3 s00 Moo @ Y 540 o, 600 Moo g
@1 100 "o T4 800 fAoo zmx &Y 05 Mo oard A Frudker AR A Maw onga Rwrt &g
fard ma wfder @1 shferc v @) g off Rl e uv aIRaR) aiftwsn g s
wWee 8 fmar wr rer| g @ Y s00, 600 Wil soo Moo @iy @) zas Wo s
7 g fafy ) R ot AuM ¥y wo 100031 Wi W sl Rwn v & Risv)
s ufa Mo av wo 140 e on) B omfy wE wR @ arl o ol s
%0 0.70 @red wfay Mo anel &, WAyt N o) v qe ol as ulde &

Q& (% \ 4 ‘A ( ';;’) N
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T JavTS ¥
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Katha drain tapping at down stream near Bedua.

Item/Description

Rising main from kathal
drain to bedua SPS

Dismantling and reinstatement
of Bituminous Road.

Excavation for pipe line
trenches in ordinary soil
including lift upto 1.5m..... etc
completed.

Supply, laying jointing of
600mm Dia D.I pipes class K
12 B etc complete.

Construction of sump and
tapping arrangements

Excavation
0to1.5mB.G.L
1.5t03.0mB.G.L
3.0tc45mBG.L
45t06.0mB.G.L
PCC 1:4:8

RCC raft 1:1.5:3
RCC wall

Mild steel 2% of concrete
volume

HT and LT room,Metre room

Unit

Sgm

Cum

Rm

Cum
Cum
Cum
Cum
Cum
Cum
Cum

Kg
No

2580

4128

2150

129.6
96
96
96
50
50
95

22765
1

Rates

Total

4025.03

298.9

12487.03

298.9
380.22
477.79
557.58

6718.62
12544 .8
12544 .8

105.34
1500000

Amount

10384577 .4

1233859.2

26847114.5

38737 .44
36501.12
45867.84
53527.68
335931
627240
1191756

2398065.1
1500000
44693177.28
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Action taken report on paras relevant to U.P. Jal Nigam
(Urban) in response to the order of Hon’ble NGT on OA no.
370/2021 dated 18.08.2025

Para.
No.

Relevant Para

Compliance / Action taken

Learned counsel appearing for the
State of UP submits that the 20 MLD
STP has been constructed and the trial
run is also complete. The CTO for the
STP has been obtained. He has referred
to the paragraph 18 of the Affidavit
dated 14.08.2025 wherein it is stated
that until the household connections
are made, the Katahal drain will be
taped to the STP through which sewage
will be pumped to the constructed STP.
He has also submitted that there are six
drains in Ballia Urban area which are
discharging sewage in the Katahal
drain and there are two drains on the
other side in the rural area discharging
untreated sewage in the Katahal drain.
Therefore, it needs to be clarified if the
six drains on the urban side will be
taped and diverted to the STP or the
Katahal drain itself is going to be taped
and diverted to the STP. It has not been
disputed that the Katahal drain is a
storm water drain outlet of Suraha Tal
which meets river Ganga.

It is proposed to tapmﬁgtahal drain at the |
downstream and divert it to the STP.

|
|

The State Authorities are require to
disclose as to why the new 20 MLD STP
has been set up at a place which is
away from the taping point of Katahal
drain requiring pumping of the sewage

against the gradient to the STP
resulting in not only the extra
expenditure but also additional

consumption of energy. We also take
note of the fact that in respect of 11658
households, it is disclosed in paragraph
26 (page 742) of affidavit dated
14.08.2025 that there is no household
connectivity and the septage of these
household is transported to 25 KLD co-
treatment plant situated at Chhoraar
village Ballia. It is also stated that all
these households have the septic tank.

The land for construction of 20 MLD
STP was finalised and purchased in the
year 2016 due to unavailability of land |
elsewhere. The rising mains frora the two |
SPS named Civil line zone SPS and Bedua
SPS were laid in the year 2017 to 2018.
Further more, the downstream of Katahal
drain is flood prone area s0 Was
unsuitable for STP construction.

A committee was constituted to
examine the sewerage works executed
earlier and sewerage works proposed to
be executed in Ballia and the committee
took cognizance of various factors
including the usage of laic rising mains o |
prevent the misuse of funds that were |
spent on laying rising main lines to the
proposed STP land. Any purchase of new
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As against this, in paragraph 16(b)
page 739 of the affidavit dated
14,08.2025 it has been disclosed that
these 11658 households are having the
discharge of approximately 6.58 MLD.
It has not been disclosed as to how 6.58
MLD discharge will be treated in 25
KLD co-treatment plant. Even if the
stand of the State is accepted that these
11658 households have STPs then zlso
the State is required to disclose where
the grey water generated from these
households is going and how it is

treated/utilized, when no sewage
| network exists in that area.

land would have incurred extra
expenditure (Report annexed).
(Annexure-1)

It is to clarify that sewage from 11658
households will collect into septic tanks.
There the sewage gets decomposed and
solidifies and reduces significantly.
Approximately 120 liters of septage per
capita per annum is produced and thus it
comes out to be 20 KLD approx.

Sample calculation sheet is
annexed.(Annexure-2)

It is also to be clarified that the grey
water having very less BOD will be treated
by bio-remediation of Katahal drain.

Further more, after the Katahal drain
gets tapped, all sewage will be diverted to |
the STP for treatment.

The State will also disclose the
expenditure which has been incurred
in setting up the 20 MLD STP and
which will be incurred daily in
pumping sewage from Katahal drair to
the 20 MLD STP and the source of
electricity and power consumption for
pumping the sewage.

Expenditure incurred in setting up the
20 MLD STP is Rs. 23.95 crore and around |
Rs. 51894.00 will be incurred daily in
pumping sewage from Katahal drain to 20
MLD STP.(Calculation sheet annexed)
(Annexure-3).
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Para. No

Relevent Para? &= 1

Action Taken

Learned counsel appearing for the State of uUprP
submits that the 20 MLLD STP has been constructed and the
trial run is also complete. The CTO for the STP has been
obtained. He has referred to the paragraph 18 of the
Affidavit dated 14.08.2025 wherein it is stated that until the
household connections are made, the Katahal drain will be
taped to the STP through which sewage will be pumped to
the constructed STP. He has also submitted that there are
six drains in Ballia Urban area which are discharging
sewage in the Katahal drain and there are two drains on the
other side in the rural area discharging untreated sewage in
the Katahal drain. Therefore, it needs to be clarified if the six
drains on the urban side will be taped and diverted to the
STP or the Katahal drain itself is going to be taped and
diverted to the STP. It has not been. disputed that the
Katahal drain is a storm water drain outlet of Suraha Tal
which meets river Ganga.

As per report given by U.P. JAL
NIGAM (URBAN) BALLIA-

It is proposed to tap
Katahal drain at the downstream
and divert it to the STP,

The State Authorities are require to disclose as to why the
new 20 MLD STP has been set up at a place which is away
from the taping point of Katahal drain requiring pumping of
the sewage against the gradient to the STP resuiting in not
only the extra expenditure but also additional consumption
of energy. We also take note of the fact that in respect of
11658 households, it is disclosed in paragraph 26 (page
742) of affidavit dated 14.08.2025 that there is no household
connectivity and the septage of these household is
transported to 25 KLD co-treatment plant situated at
Chhorhar village Ballia. It is also stated that all these
households have the septictank. As against this, in
paragraph 16(b) page 739 of the affidavit dated 14.08.2025
it has been disclosed that these 11658 households are
having the discharge of approximately 6.58 MLD. It has not
been disclosed as to how 6.58 MLD discharge will be
treated in 25 KLD co-treatment plant. Even if the stand of
the State is accepted that these 11658 households have
STPs then also the State is required to disclose where the
grey water generated from these households is going and
how it is treated/utiized, when no sewage network
exists in that area.

As per report given by U.P. JAL
NIGAM (URBAN) BALLIA-

The land for construction of
20 MLD STP was finalised and
purchased in the year 2016 due to
unavailability of land elsewhere.
The rising mains from the two SPS
named Civil line zone SPS and
Bedua SPS were laid in the year
2017 to 2018 Further more, the
downstream of Katahai drain is
flood prone area so was unsuitable
for STP construction. A committee
was constituted to be executed in
Ballia and the committee examine
the sewerage works executed
earlier and sewerage works
proposed to took cognizance of
various factors
including the usage of laid rising
mains to prevent the mésuse of
funds that were spent on laying
rising main lines to the proposed
STP land. Any purchase of new
land would have incurred extra
expenditure annexed). (Annexure-1]
It is to clarify that sewage from
11658 households will collect into
septic tanks. There the sewage gets
decomposed and solidifies and
reduces significantly. Approximately
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120 liters of septage per capita per
annum is produced and thus it
comes out to be 20 KLD approx.
Sample  calculatica  annexed.
(Annexure-2) sheet. It is also’'to be
clarified that the grey water having
very less BOD will be treated by
bio-remediation of Katahal drain.
Further more, after the Katahal
drain. gets tapped, all sewage will
be diverted to the
STP for treatment.

As per report of Civil department,
Nagar Palika Parishad Ballia - It is
to be informed that according to
NMCG guidelines number V-
174/2014/15/414/NMCG,
bioremediation work on drains is
closed during the monsoon season
(from July 1 to September 30). In
the current season, bioremediation
work was completed on June 30
and then closed. Since this year,
due to rainfall till October 10,
bioremediation work was stopped
and has been resumed from
October/11/2025. This month's
bioremediation test report
is still pending.

The State will also disclose the expenditure, which has been | As per report given by U.P. JAL
incurred in setting up the 20 MLD STP and which will be | NIGAM (URBAN) BALLIA-

incurred daily in pumping sewage from Katahal drain to the Expenditure incurred in
20 MLD STP and the source of electricity and power | setting up the 20 MLD STP is Rs.
consumption for pumping the sewage. 2395 crore and around Rs.

51694.00 will be incurred daily in
pumping sewage from Katahal drain
to 20 MLD STP (Calculation sheet
annexed) (Annexure-3).
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“Wherever the work has not commenced, it is necessary that no untreafed sewage is
discharged into the River Ganga. Bioremediation and/or phytoremediation or any other
remediation measures may start as an interim measure positively from 01.11.2019, failing
which the State may be liable to pay compensation of Rs. 5 Lakhs per month per drain to be
deposited with the CPCB. This however, is not to be taken as an excuse to delay the installation
of STPs. For delay of the work, the Chief Secretary must identify the officers responsible and
assign specific responsibilities. Wherever there are vielations, adverse entries in the ACRs
must be made in respect of such identified officers. For delay in setting up of STPs and
sewerage network beyond prescribed timelines, State may be liable to pay Rs. 10 Lakhs per
month per STP and its netwark. It will be open to the State to recover the said amount from the
erring officers/contractors.”

3— maﬁwﬁiﬁwéwﬁﬂmsmuozomugﬁéﬁmﬁmw%ﬁiw(w
frarer @en FaEen) s 1974 F widenfrd @ w0 gHostodio & W & agarer
Tehlel Al IR IRINATSUEE e/ wige! WAfered @ o Y ¥ g o & wnm &Y
SRAE TR Ao «R W f6a1 I 21 39 1l @ wa s 3 oy v gewifd
F Mo AR/ sEwengar B/ fOa emam /3= faa smam (14ai /15a0) ¥ @y
far o\t 81 147 R s & Ry & g J=n—7 9 fam wifdum 2

"The Grants provided are intended to be used to support and strengthen the
delivery of basic civic services including water supply, sanitation including
septic management, sewage and solid waste management, storm water
drainage, maintenance of community assets, maintenance of roads, footpaths,
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street-lighting, burial and cremation grounds and any other basic service
within the function assigned to them under relevent legislation. The FFC has
not distinguished between O&M and capital expenditure within the
components of basic services. However. it is advised that the cost of technical
and adminisiration support towards O&M and capital expenditure should not
exceed 10% of the allocation to a Gram Panchayat or Municipality under any
circumstance and the expenditure can be incurred only by the local body
concerned".
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)

3 Procedures

3.1 'Purpose

836

This standard operating procedure (SOP) was created for the Department of
Urban Development, GoUP staff to evaluate Bio/Phyto-remediation of Drains
falling in various rivers of Uttar Pradesh. The objective is to treat the polluted
drains to the extent of prescribed parameters as decided by SMCG/NMCG for

discharging of drains in rivers.

3.2 Applicability/Scope

This SOP provides a process for determining the management and treatment
requirements for drains causing pollution to rivers. The SOP deals primarily to

the drains fulfilling following criteria :-_

Sr. No.

Description Criteria

1 Discharge

0.2 MLD to 10 MLD

2 BOD

>40.0 mg/1

The drains fulfilling above criteria shall be taken up for treatment by
Bio/Phyto-remediation. The treated effluent parameters for the drains will be as
per NMCG guidelines circulated vide letter no. V-174/2014-15/414/NMCG. The

parameters specifies in above letter are as below:-

Out flow reduction/ Values(at. |

Out flow reduction/

Sr. |- ) ' _
No. Parameters . the end of trial period) Values(beyond trial period)
- | <30.0 mg/1 Or 40% reduction in | ~00:0 mg/1 Of 70% reduction
| | BODazr(Biochemical | BOD load value from the initial §n'B.§D log.d Valu;. ﬁ;)rn the
Oxygen Demand) reading( whichever is lower) Initial rea ;252:; icheveris
0,
<150.0 mg/1 Or 40% reductionin | __ SItiSO.Q mg(/)lDOIr Zg /‘;ﬂue
9 COD(Chemical ° COD load value from the initial | '© f;;oti:lim tial rga di:lg(
Oxygen Demand) reading( whichever is lower) whichever is lower)
0,
£100.0 mg/1 Or 40% reduction in ds 180'0. m%élsolr;? /;Jue
3 TSS(Total TSS load value from the initial refru; fél l;:ﬁti ] rga diz (
Suspended Solids) reading ( whichever is lower) om the ; g
whichever is lower)
4 PH 6.5-9 6.5-9
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3.3 Summary of Procedure
a) Identification of Drains
b) Treatment of Drains

¢) Testing of Samples

d) Maintenance of records

3.4 Definitions

3.4.1 Bioremediation

Bioremediation is a process used to treat contaminated media, including water,
soil and subsurface material, by altering environmental conditions to stimulate
growth of microorganisms and degrade the target pollutants. In many cases,
bioremediation 1s less expensive and more sustainable than
other remediation alternatives. Biological treatment is a similar approach used to
treat wastes including wastewater, industrial waste and solid waste.

PROCESS OF BIOREMEDIATION _

o Recovery O
Injection TN

(Microbes) =y, = ol VWh- 7

Sl

it "Contamlr\'antg .
-
. ~
COxygen and Carbon
Nutrients Dioxide

3.4.2 Phytoremediation

Phytoremediation refers to the technologies that use living plants to clean up
soi1l, air, and water contaminated with hazardous contaminants. It is defined as

5
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"the use of green plants and the associated microorganisms, along with proper
soil amendments and agronomic techniques to either contain, remove or render

toxic environmental contaminants harmless".

Voiatikzation
\ {evaporaton,
| phytovolatilization)

9%

incorporation as Biomases
: ; {phyteaccurnilation, phylodegradation)}
tndustrial
or Urban
Cormplex

- ;Wif Z¥
Stabilization (precipitation,
sedimentation, phylostabilization}

Degradation (abiatic.
Biotic, rhi dati
i izodegradation) Clarified

Discharge

A Treatmoent Waﬂand dapicting the variaus ,mét?aoﬁs of Phytoramedlation

3.5 Personnel Qualifications/Responsibilities

Staff conducting evaluations of drains suitable for Bio/Phyto-remediation
activities under this SOP must have experience in assessment and remediation
for waste water and know the regulatory requirements for managing and treating
waste water through Bio/Phyto-remediation.

3.6 SOP Preparation

Bioremediation is a process used to treat contaminated media, including water,
s0il and subsurface material, by altering environmental conditions to stimulate
growth of microorganisms and degrade the target pollutants. In many cases,
bioremediation 1S less expensive and more sustainable than
other remediation alternatives. Biological treatment is a similar approach used to
treat wastes including wastewater, industrial waste and solid waste.

Most bioremediation processes involve oxidation-reduction reactions where either
an electron acceptor (commonly oxygen) is added to stimulate oxidation of a
reduced pollutant (e.g. hydrocarbons) or an electron donor {(commonly an organic
substrate) is added to reduce oxidized pollutants (nitrate, perchlorate, oxidized
metals, chlorinated solvents, explosives and propellants). In both these
approaches, additional nutrients, vitamins, minerals, and pH buffers may be
added to optimize conditions for the microorganisms. In some cases, specialized
microbial cultures are added (bicaugmentation) to further enhance
biodegradation. Some examples of bioremediation related technologies
are phytoremediation, mycoremediation, bioventing, bioleaching, landfarming, bio

6
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reactor, composting, bioaugmentation, rhizofiltration, and biostimulation.

The major procedures for treatment of drains shall be followed as below

3.6.1 Identification of Drains

1)

2)

3)

S)

Flow reported in the drain exhibit considerable seasonal variations, therefore,
the flows measured by an appropriate and approved scientific technique (Viz
V-Notch, Weir etc to be installed by agency) shall be adopted as flows in the
drain. The same shall be used for management of the project including all
payments towards treatment under the project.

For the purpose of flow assessment, following seasonal period shall be
considered,;

a. Pre- monsoon summer period (April — June)
b. Post-monsoon period (October — December)
c. Lean flow period (January — March)

Suitable flow measuring techniques viz., V-Notch, velocity area method or any
other appropriate scientific technique as approved by the competent authority
shall be adopted at flow monitoring locations specific to each project/drain.
Necessary civil works without compromising the concern of back flooding, if
any, will have to be undertaken by the agency.

Flow Measurement - flow shall be measured daily by the project proponent.
A proper log book for the measured flow shall be maintained by the agency
and pictures of the treatment process as well as flow measurement structure
shall be taken at least three times a day (at 10:00 AM, 1:30 PM & 5:00 PM).
The Third Party shall also take flow measurements reading while taking the
water quality samples.

Measurement of discharge by 90° V-Noth method has been described below:
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i’H_max

The depth of flow is measured over the lower tip of the V bottom and the
discharge is:-
Q= 1.42 X Tan of angle of V-notch X H25

As the angle is 90 degrees, the tangent is equal to 1 and hence, the equation

simplifies to:-
Q=1.42x H25

Where Q 1s cum/sec and H is in meters

Note: Discharge measurements for identification purposes to be done at every
two hours for 48 hours and then average should be taken of all the discharges to

compute the discharge of the drains.

After confirming the discharge of the drain between 0.2 MLD to 10 MLD, it should
be tested for BOD load to be equal to or greater than 40.0 mg/l for confirming the

drain to be taken for Bio/Phyto-remediation.

3.6.2 Water Quality Assessment

Third Party Inspection (TPI) agency shall be assigned as per the location of the
drain. The assigned TPI shall take samples as per following sampling frequency
based upon flow in the drain. The sample collection and analysis charges with the
prescribed frequency are also mentioned in the tables below. The charges are
inclusive of sample collection as well as analysis charges based on the CPCB
notified water analysis charges and are exclusive of any other charges.

Sample collection and

Sr. | Project Stage Sampling " Total
No. Frequency samples | analysis charges (in Rs.)
1 Before Start of 5 days, two 10 1960/ -(For Analysis) +
Demonstration/ location, 1400/ - (sample collection)
Free trial daily , = 26600/ - for base line
sampling determination :
(5x2)

8
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During
Demonstration/
Free trial{one
month)

2 samples,
two location,
weekly
(2x2x4
weeks)

16

1960/ -(For Analysis) +
1400/- (sample collection)

= 42560/ -

The frequency of sampling may be regulated based on the actual flow in the drain
once the efficacy is established in the drain during the free trial period in the
following manner:-

Sr. | Project Stage Sampling Total Sample collection and
No. Frequency samples | analysis charges (in Rs.)
1 For 11 months of One sample |22 1960/ -(For Analysis) +
treatment once the | at outlet 960/ - (sample collection)
efﬁcacy of the (ODIY), once - 64240/— for base line
demonstration is in fifteen determination
established and days (2
flow is less than or | fortnights x
equal to 10 MLD 11 months)

The TPI shall collect samples in presence of technology provider or as approved by
competent authority.

The cost of the sample collection and analysis has been calculated and mentioned
in the tables above. However, transportation charges, Administrative charges and
the taxes as applicable shall be payable separately on actual basis.

3.6.3 Treatment of Drains

i.

ii.

iii.

The drains taken up for treatment should be stream lined for about 5m
upstream and downstream at the point of installation of V-notch for
regular and correct measurements of discharge.

Construction of Bund at sections of drains for ponding and fixing of
manual bar screens and its regular cleaning and maintenance.

The manual bar screen should have 20mm opening having bars of 10mm
thickness. The height of the manual bar screen should be such that it

should have 20cm freeboard at

BAR SCREEN

peak flow.

PERFORATED

TROUGH

MANUALLY CLEANED
BAR SCREEN
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iv. Supply of bacteria or other materials required as per technology with all
T&P for Biological or other treatment of drains. -

v. Preparation of dozing or input material and its application at drains located
at different places for treatment of drains.

vi. Screenings and sludge removal along with it’s safe disposal at specified
locations within the municipal area up to maximum distance of 5Km.

364 Maintenance- of Records

i. Daily Discharge Measurements Book shall be maintained to record the
discharges of the drains taken and to be signed daily by competent
authority.

ii. Daily Enzyme/Bacteria/chemical Dosing Book shall be maintained to
record the quantity of enzyme/ bacteria/ chemical dosed dally and to be
signed daily by competent authority.

iii. Sample Analysis Book shall be maintained to record the analysis of influent
and effluent parameters carried out weekly as in the test reports and to be
signed by competent authority.

4 Records Management

All written determinations, photos, and other documents associated with site
remediation activities will be entered into the site-specific project folder following
program protocols. This SOP should be reviewed, updated, and approved in the
same manner as the original document every 5 years or when procedures,
protocols, or activities change, whichever occurs first.

5 Quality Assurance and Quality Control

To - determine whether a proposed location is suitable to treat drains using
Bio/Phyto-remediation, Staff will evaluate project planning documents according
to applicable regulations as defined in the previous sections and published by
Government and relevant agencies. All the determinations will go through senior
technical review prior to finalization.

6 Payments to the Agencies
The various conditions of payments have been described below:-

6.1 Initial 30 days is free trial period, the agency shall be given work order for 11
months post free trial period only in case the efficacy of treatment is fulfilled

as per the standards given below:-

10
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Out flow reduction/ Values{at
the end of trial period)

Out flow reduction/
Values{beyond trial period)

i
i

£30.0 mg/1 Or 40% reduction in
BOD load value from the initial
reading{ whichever is lower}

<£30.0 mg/1 Or 70% reduction
in BOD load value from the
initial reading( whichever is
lower)

£150.0 mg/1 Or 40% reduction in
COD load value from the initial
reading( whichever is lower)

<£150.0 mg/1 Or 70%
reduction in COD load value
from the initial reading(
whichever is lower)

£100.0 mg/1 Or 40% reduction in
TSS load value from the initial
reading ( whichever is lower)

£100.0 mg/1 Or 70%
reduction in TSS load value
from the initial reading (
whichever is lower)

Sr. Parameters
. No.
1 BOD3 27(Biochemical
Oxygen Demand)
5 COD(Chemical
Oxygen Demand)
3 TSS(Total
Suspended Solids)
4 PH

6.5-9

6.5-9

6.2

During the 11 months i.e. beyond free trial period, if any of the above

parameters is beyond the limits mentioned in the table (as per column 4),
the agency shall not be liable for any payment during the period of
noncompliance of the standards.

6.3 Billing

i. The project proponent shall raise monthly bills to the TPI by 7 of every
month The bill to be verified/ certified by the TPI institution for
correctness of flow and water quality standards and be submitted to

ULB/Authority for payment.

i. To avoid any apprehension of manipulation intervening reach between
Start point and end poin, TPl may, based on merit and field inputs, collect
two or more number of samples any two or more random locations in
between this reach with permission/directions of ULB/authority: Any
abnormal observation from these samples shall be duly considered by TPI
in its report to authority or its representative. ULB/Authority may

appropriately consider such observations while release of payment.

iii. Since during monsoon, natural flow is available in abundance so, the
projects shall not carry out any intervention during the monsoon season
i.e. 1st July to 30 September. Interventions, if any, during this period,
shall only be carriedd out only after approval of representative of

ULB/Authority.

iv. The trial period, usually one month, is for the agency to prove the efficacy
of its proposed technology. ULB/Authority shall not entertain any bills
raised by the agency during the free demonstration period (i.e., trial

period).

11
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vi.

vil.

viil.

Sampling Method:- Grab sampling or as approved by representatlve of
ULB/Authority.

Sampling start date:- 5 days continuous sampling a minimum two
locations (at least starting point and end point} shall be carried out by the
TPl prior to start of demonstration to obtain the baseline data for all
seasons. This exercise shall be carried out by TPI preferably within 15
days of start of respective season.

Agency shall ensure that any pollution load arising due .to variation in
discharge from industry (sugar or distillery or any other industry) is taken
care to meet the acceptable quality parameters as per the protocol.

Scavenging and cleaning of drain area by ensuring the garbage, floating
matter, debris and vegetation shall be cleaned from the drain and be
transported to the nearest collection site of respective ULBs. The cleaning
of accumulated solid waste shall be carried out regularly by the agency.
Also the reports of solid waste collected etc shall be maintained by agency
and communicated to ULB/Authority.

The Agency shall carry out Public awareness programme to educate the
local residents about causes and ill effects pollution through involvement
of local educational institutes and public figures. The agency shall share
the reports of such events te ULB/Authority and TPI, with relevant
pictures, on monthly basis.

7 Attachments

a) NMCG order No. V-174/2014-15/414/NMCG .

e
et
P

12
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Letter No. / ! Date:

E-Tender Notice

On behalf of

Scientific & Technical Services for Complete Supply, Fabrication, Erection, Installation & Successful

invites bids in electronics tendering for “Procurements of

Drains

of

nnnnnnnnn

Commissioning of In Situ Nallah Treatment by Bio Phyto-remediation technology in

of.....River)...... in {Place)

Uttar Pradesh having total discharge
............. MLD as tabulated here under.” from the interested firms/manufacturer/technology providers

having desired technical and financial capabilities. The details for submission of revised e-bids will be

available in the tender document which will be available on the U.P. Govt’s e-procurement website i.e.

https://etender.up.nic.in  from .................... Bidder must have proven experience, high repute, sound
technical and financial capabilities for the work specified as below:
No’s of Drains Cost of Date of ll)“:::
S.No. | Name/Location of !/ Approximate| Tender Earnest Money Date of
. . . start of for .
Drain Total Document (in| (in Lakh Rs.) . | Opening
. - download | online
Discharge |Rs. incl, GST)
upload
1 2 3 4 5 6 7 8
Treatment of drains by Bio-remediation (bacteria or enzyme intervention) in ....... drains of ......cucveienieirienne

having total discharge of ...... MLD.
] Drains having (As per 2% of work Cost
discharge greater than Annexure upto Rs. 5 Crrore/
0.2 MLD but less — 1% or 10 lacs
than or equal to 1.0 ' .whlchever L O OV
MLD + higher for works
o ' bove Rs. 5 Crore
18% GST (Annexure 7 )
2 Drains having (As per 2% of work Cost
discharge greater than Annexure upto Rs. 5 Crrore/
01 MLD . ' 1% or 10 lacs
5 ) whicheveris | ... | ... | ..
+ higher for works
. bove Rs. 5 Crore
18% GST (Annexure 7))

IMPORTANT TERMS AND CONDITIONS:

1.

Only e-bidding is accepted. Hence the tenderer has to apply through e-tendering process.

2. Separate bid will be accepted for each work given above in the table.

3. The tender fee shall have to be deposited through RTGS/Demand Draft (DD) in favour of
.......................... payable at ............. ‘

4. EMD shall be paid through RTGS or in the form of FDR/Bank Guarantee in favour of "~eeeee—e oo

form shall not be accepted. No Interest shall be paid on Earnest Money.

valid up to 180 days, and issued by any scheduled commercial bank. EMD in any other

5. The e-bids will be opened on in the office

For any other inquiries and details, contact .........................

the right to accept or reject any or all the bids without assigning any reasons, what so ever.
Any claim of the tenderer shall not be entertained in this regard.

8. The rates quoted in the e-tender shall be valid for 120 days from the date of submission of tender.

All the conditions in the tender document should be read carefully and be fulfilled essentially.

The quantum of work can vary on either side up to any extent.

- The bidders are advised to inspect the site before quoting the rates.

................................



12.
13.

14.

15,

i6.
17.

346

Flow data of drains may change as per actual requirement/ condition.

If the need arises, any other drain other than those listed i ............. may also required to be treated
in the opinion of ............... same shall be added in the scope of desirable firm as above,

In all the above packages, all the infrastructure and setup should be completed within 7 days from
the date of issue of LOI and desired output parameters should be maintained within 30 days of
commissioning. No request for extension of time shall be entertained.

The rates given/ to be quoted shall be inclusive of all other taxes/cess etc. but excluding GST as
described in price schedule. '
AIl'TDS, I.T. Labour cess shall be deducted as applicable,

Lawyers/Members of Bar Council are not eligible to participate in the bidding process either
individually or joint venture.

Endt, No.- / - Date:
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Letter No; - , Dated; -

E-Tender Notice for Publication in News Papers

On behalf of ----- e-tender notice are invited on two bid system for “Procurements of Scientific &
Technical Services for Complete Supply, Fabrication, Erection, Installation & Successful

Commissioning of In Situ Nallah Treatment by Bio/Phyto-remediation technology in ... Drains

......... (River)uum.. in (Place) having total discharge of ..... MLD”. Bid document

shall be available at e-procurement website http:/etender.up.nic.in. Interested Bidder/Contractor may

view & download bid document and upload their proposal, duly filled, online as per schedule given

below:-

Date for- (i)  Start date for bid document download
(ii) Last date for online submission of proposal

(iii) Opening of technical proposal

o
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“Procurements of Scientific & Technical Services for Complete Supply, Fabrication,

Erection, Installation & Successful Commissioning of In Situ Nallah Treatment by

Bio/Phyto-remediation technology in .... Drains of ........ (River)u. in .o {(Place).........

having total discharge of ......... MLD”, & & %@ Qﬁﬂfﬁ\-lﬁ o-FfasT sty &
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E-COMPETITIVE BIDDING

FOR

“PROCUREMENTS OF SCIENTIFIC & TECHNICAIL SERVICES FOR COMPLETE
SUPPLY, FABRICATION, ERECTION, INSTALLATION & SUCCESSFUL
COMMISSIONING OF IN SITU NALLAH TREATMENT BY BIO-REMEDIATION
TECHNOLOGY (BACTERIA OR ENZYME INTERVENTION) IN ......... DRAINS OF
.............................. HAVING TOTAL DISCHARGE OF ...... MLD”

TECHNICAL AND FINANCIAL EVALUATION CUM TECHNICAL BID

LAST DATE OF RECEIPT D e
DATE OF OPENING OF PQ BID

----------------------------

---------------------------

.................................

oooooooooooooooooooooooooooooooooo

ooooooooooooooooooooooooooooooooo
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E-TENDER DOCUMENT

Technical & Financial Evaluation - cum - Technical Bid
(PRE - QUALIFICATION BID)

NAME OF WORK: “PROCUREMENTS OF SCIENTIFIC & TECHNICAL SERVICES FOR

COMPLETE SUPPLY, FABRICATION ERECTION, INSTALLATION & SUCCESSFUL
COMMISSIONING OF IN SITU NALLAH TREATMENT BY BIO-REMEDIATION
TECHNOLOGY (BACTERIA OR ENZYME INTERVENTION) IN ........ DRAINS OF

.................................... HAVING TOTAL DISCHARGE OF ........... MLD”
Cost of works put to tender RS
Cost of Tender Document (Tender fee) | RS ............
Earnest Money ‘ | Rso PUTUT
Contract Period : | Eight Months (220 days)
Validity of Bid (Tender) : | 120 Days

Validity of Earnest Money : | 180 Days

E-TENDER SCHEDULE

Date & time of Release of E-Tender for G U
download from E-Tendering portal
{website)/Bid submission start date &time

Pre Bid Meeting |2 b e

Last date/time of submission of E-Bid with
scan copy of BC for cost of tender FDR of
EMD on E-Tendering portal (website).

Last date/ time of submission of original Dl i e
BC of e-tender fee & original FDR of
EMD in physical form.

Date/time of opening Pre-qualification part | @ | i e
through E-Tender procurement solution

Date/time of opening Price Bid through E- | 1| .o :
Tender procurement solution
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Place of submission of original EMD &
cost of tender document & Place of
opening of Pre-qualification Bids

...................................

Reply to the bid queries

.......................................

Payments details

' [I. Tender fee, Earnest money deposit, PAN Card

shall be uploaded online.

2. Tender Fee (Document fee) amounting to Rs|

........................... in favor cerererrrreeeaanand
............................... in form of Demand Draft.
Earnest Money Deposit
RS. wrivvnvneneirnssnnessarsnnsns in form of FDR or Bank

Guarantee or RTGS in favour of .......coceivveiinnn, ————
--———-- valid up to 180 shall be issued by any
scheduled Commercial bank.
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1.Instructions to Bidders

On behalfof ... , hereby invites bids for the following work on turnkey basis
from established independent contractors/ contracting firms from India who are having adequate
capabilities and experience of similar nature work as required in the bid documents.

10 Procurements of Scientific & Technical Services for Complete Supply, Fabrication,
Erection, Installation & Successful Commissioning of In Situ Nallah Treatment by Bio/Phyto-
remediation technology in ... Drains of ... wueensesse having  total
discharge of ......... MLD.

| N et e has been entrusted with the implementation of the scheme.
12 The Completion period of the works willbe .......... Months.
13 Bidders are advised to read bid documents carefully.

14 The tender documents for the works will be in English,

15 intends to shortlist the Contractors / Firms who fulfill the minimum
qualifying criteria. Financial bid of only those bidders shall be opened, who qualify the criteria.

16 Contractors who wish to bid for the works must have the technical know-how, standing
experience and proven reputation in similar type of works including other associated work.
They should be able to show satisfactory evidence of successful completion & satisfactory
performance of such type of work.

L7  Lawyers/ Members of the bar council are not eligible to participate in the bidding process either
individually or Joint Venture.

18 The bidder must have experience with proven technology, high reputation technical and
financial capability for the work, “Procurements of Scientific & Technical Services for
Complete Supply, Fabrication, Erection, Installation & Successful Commissioning of In Situ

Nallah Treatment by Bio/Phyto-remediation technology in ........ Drains of ....ccccovnvennns
having total discharge of ........... MLD” categorized herein under:-
S. Category Description No. of Discharge
No. drains (MLD)
1 Type A Greater than 0.2 MLD but less
than or equal to 1.0 MLD
2 Type B Greater than 1 MLD to less
than/equal to 10 MLD
Total
19 Tender Cost for treatment of ...... Drains of ...coovceereeerieeeens having total discharge of .......
MLD by Bio-remediation method — Res. ........... excluding Taxes.
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110 Time Frame: - It shall be communicated through LOI issued to successful bidder.

Note: In case any bidder intends to bid for more than one package; he shall submit separate
bids for each package.

2.Scope of work applicable -
The scope df work and details of the services to be provided by the Bidder which broadly

includes, but is not limited to the followings, for the drains listed in Annexure-1V(Detailed list of
Drains), are given below:-

S. No. Work Tentative
Description number

1 |Supply of bacteria or other materials required as per| As per package
technology with all T&P for Biological or other treatment of]
drains including supply and installation of V-notch & regular
measurement of discharge but exclude sample testing.

2 |Preparation of dozing or input material and its application at | As per package
drains located at different places during treatment period.

3 |Construction of Bund at sections of drains for ponding and
fixing of screens and its maintenance for treatment period. job

4  |Spreading of odour control remedies at selected locations job

5 |Sludge removal & its safe disposal at specified locations
within the municipal area up to maximum distance of 5Km. job

6 !Solids/Floating material removal & its safe disposal at

specified locations within the municipal area up to maximum job
distance of 5.0 Km.
7. | Weekly collection of composite sample and its testing for job

BOD, COD, TSS and Ph as per norms of CPCB.

Note:—

i If the desired parameters are not achieved, reduced payment shall be made all deemed to be fit
and appropriate in the opinion of competent authority. The payment shall be made as
mentioned in Schedule of Payments.

Pt

The deliverables will be on hiring basis and necessary systems/ equipments/ instruments/
manpower etc. will be supplied, transported, installed, operationalized, decommissioned and
demobilized and / or shified for its use at another location as specified by ----—-m-mmememo-
during the period of Contract by bidder and will be the property of bidder after the contract
period.

EE

Monthly testing of samples & performance monitoring shall be done by Third Party Inspection
(TPI) appointed by ---- Cost of TPI shall be borne by and testing of samples and performance
monitoring shall be done by -----==eememeeem--- after every 15 days.

Duration for treatment and O&M will ............. months
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Drains on which treatment plan is proposed are listed in Annexure-1V. However as per actual
site condition No. of drains may be changed in either ways.

The treated effluent parameters shall be demonstrated over 24 hour composite samples with a
98% plas compliance. In other words, not more than 2% samples can be off specifications, on a
monthly basis (i.e., max. | no. sample in a month). A variance of up to 15% on individual grab
samples shall be allowed. In other words, if any parameter of any grab sample is beyond 15% of
the stipulated values, the sample shall be considered as “non-compliant™. Only 10 grab samples
with a variation within 15% of the stipulated values shall be permitted per month. All non-
compliant samples will be treated as per tender condition for non-compliance and penalized
accordingly.

Contractor is required to maintain guarantee parameters for treated effluent quality during O & M
period. These quality parameters are subject to presumptions that actual pollutant (Pollutants like
BOD, TSS, Nitrogen etc. in kg/day) load will not exceed design pollutant load (kg/day) per day
for every parameter. However, individual pollutant concentration (mg/1) can exceed up to 10% of
design parameters, and total sewage flow can exceed up to 10% design flow.

During treatment period will impose following penalties/ liquidated damages for not maintaining
the guaranteed parameters, as described below:

a. In case National Green Tribunal New Delhi/ Central Pollution Control Board/ Uttar
Pradesh Pollution Control Board imposes any penalty, within contract period, for non-
conformance of discharge parameters (BOD, COD, TSS and pH) for the drain under
treatment, the amount of such penalty will be charged to the bidder.

2.1 Evaluation criteria of Bio-remediation
Evaluation criteria of Bio-remediation of drains during treatment period as under normal conditions (As

per NMCG):
Sr Out flow reduction/ Values(at Out flow reduction/
No- - Parameters the end of trial period) Values{beyond trial
i R R _period)
'£30.0 mg/l Or 70%.
<30.0 mg/1 Or 40% reduction in reduction in BOD load
1 | BODs27(Biochemical |. BOD load value from the initial value from the initial
Oxygen Demand) reading( whichever is lower) reading( whichever is
lower)
£150.0 mg/1 Or 70%
£150.0 mg/1 Or 40% reduction in reduction in COD load
5 COD(Chemical COD load value from the initial value from the initial
Oxygen Demand) reading{ whichever is lower) reading{ whichever is
lower)
<100.0 mg/1 Or 70%
<100.0 mg/1 Or 40% reduction in reduction in TSS load
3 TSS(Total TSS load value from the initial value from the initial
Suspended Solids) reading ( whichever is lower) reading ( whichever is
lower)
4 PH 6.5-9 ‘ 6.5-9
8
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3.Pre Bid Site Inspection:

The interested bidders are advised to visit the sites & towns prior to the bid submission and get
themselves acquaint with the actual site conditions and may hold discussions with the ---------ev-m----
- if so required. However no travelling and any other cost / expense shall be payable for this
purpose.

Where necessary, before submitting the Bid, the Bidder should inspect and examine the site and
its surroundings and shall satisfy itself about form and nature of the Site, the quantities and
nature of the work/service and materials necessary for the completion of the works/services,
means of access to the site, the accommodation it may require, and in general, obtain all
necessary information as to risk, contingencies and other circumstances which may influence
or affect its tender. No extra charges consequent on any misunderstanding or otherwise
shall be allowed.

4.Cost of Bidding Document:

The bidder shall bear all costs associated with the preparation and submission of its bids.
---------------- shall in no case be responsible or liable for these costs, regardless of the conduct or
outcome of the bidding process.

4.1 Clarification by Bidder:

Intending Bidder will be allowed to seek clarification in specifications, Conditions of Contract, etc.
in writing to ----------- within 48 hours before the opening of bid, --—------- will
communicate such clarifications to the entire intending Bidder who have purchased or downloaded
the tender document from the ------------ in writing before submission of tender. All such
communication like addendum, amendment and clarifications shall form part of the tender
documents. '

4.2 Method of submitting the bid application:
The tender is in two bid system.

ii. If the bidder is an individual, the application shall be signed by him above his full type written
name and current address. '

iii. If the bidder is a proprietary firm, the application shall be signed by the proprietor above his
full typewritten name and the full name of his firm with its current address.

iv. If the bidder is a firm in partnership, the application shall be signed by all the partners of the
firm above their full typewritten names and current addresses, or alternatively, by a partner
holding power of attorney for the firm. In the later case a certified copy of the partnership deed
and current address of all the partners of the firm shall accompany the application.

v. If the bidder is limited company or a corporation, the application shall be signed by a duly
authorized person holding power of attorney for signing the application accompanied by a
copy of the power of attorney. The bidder shall also furnish a copy of the Memorandum of
Articles of Association duly attested by a Public Notary.

Vi, At any time prior to the Submission Deadline, the -~«~e--—-- . may, for any reason, whether at its
own initiative, or in response to a clarification requested by a prospective Bidder, amend the
Bidding Documents by addendum. These shall be made available only on the ------- .’s website.
All relevant information like minutes of pre-bid meeting and response to the bidder’s query
shall only be available in the website of --=-asae----

9
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It is bidder’s responsibility who purchase or download the tender document to contact with
----------- . and check regularly on the ---------’s website before submission of its Bid. All these
addendum, amendment and clarification shall be deemed to be part of the tender document and

it will be assumed that the information contained therein has been taken into account by the

Bidder in its Bid. The earnest money also liable to forfeited if bidder fail to furnish the
information given in addendum, amendment and clarification in its Bid.

In order to afford prospective Bidders reasonable time in which to take the amendment into
account while preparing their Bids, the —-—---—- . may, at its discretion, extend the Submission
Deadline. Details of time extension, if any will be provided in the website of ----------- .

Tenders which do not comply with this instruction shall be summarily rejected.

The bid shall be accompanied by earnest money as mentioned in NIT of respective package by
way of Demand Draft in favour of --——-veren payable at ....... All credentials, documents and
copies of certificate/information called for shall be submitted as per tender document with the
bid.

Necessary clarification if any required by ——-—-——-- shall be furnished by the bidder within the
time given by ---mm-aeeev . for the same. The -—------- . is at liberty to verify any or all documents
submitted by the bidder, even by referring to third parties.

It should be clearly understood by the bidder that no further opportunity shall be given to them
to modify or withdraw any stipulation at any stages of the contract.

The tender form shall be filled in by the bidder clearly, neatly and accurately. Any alteration,
erasers or over-writing will render the tender invalid. Alteration neatly carried out and attested
over the full signature of bidder, however, is permitted in exceptional circumstance but not as a
matter of right.

4.3 Manner of submission of tender (Two Bid system)

Tenders shall be submitted in TWO SEPARATE ENVELOPES on U.P. Govt’s e-procurement
website 1.e. https://ctender.up.nic.in. One envelope shall contain the technical documents &
documents related to eligibility criteria duly super-scribed as “technical Bid”. Second envelope
shall contain the price details duly super-scribed as “Price Bid”. Technical and Financial bid
will be opened on the same day.

The two envelopes to be uploaded shall contain the following:
Envelope No. 1 (Technical Bid):

A EMD

b. Tender fee.

C. All documents required as per Eligibility Criteria (to be submitted in the same
chronological order as asked in the Criteria)

d. All required annexure to be filled and submitted as asked in the tender document.
€. Work Plan/Methodology
Envelope No. 2 (Price/ Financial Bid):

This envelope shall only contain the Price (Financial) Bid. The price bid shall be filled as per
original enclosed schedule and in which the bidder participation requiring shall typed or
written in indelible ink in words and figures at appropriate places.

Rates

Rate shall be quoted inclusive of all taxes except GST. GST will be paid separately as
applicable. Tenderer should quotes their rates after passing on benefits of input tax credit in
favor of -~~-------- , in quoted rates.

10
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4.4 Opening of tender

The tender i.e. technical bid will be opened in the Office of The bidder
will be at liberty to be present either in person or through an authorized representative at the
time of opening of the tenders.

At the stipulated time of opening, Envelope No.1 shall be opened first. The offers from those
bidders who are unable to unconditionally accept tender conditions or who fail to deposit the
required EM.D and Valid documentary proof of eligibility criteria will be rejected and
Envelope No 2 containing tender documents shall not be opened.

The price bid of only those bidders will be opened whose technical bid are found to be
acceptable as per the evaluation criteria for technical bids.

In the event of more than one bidder becomes L1, the Competent Authority, reserves the right
to select one of the L1 bidders based upon various norms like quality of work experience,
number of years in operation and other credentials like work completion certificate of any
Central Government / State Government Undertaking /Organization.

4.5 Examination of Bids and Determination of Responsiveness:

i

iil

4.6

For evaluation / examination of technical &price bids, an independent selection committee will
be formed and the price bids will be opened only in respect of eligible and technical qualified
bidders in accordance with the eligibility and evaluation criteria. Information relating to
examination, clarification, evaluation and comparison of bids and recommendations for the
award of a contract shall not be disclosed to bidders or any other persons, not initially
concerned with such process until the award to the successful bidder has been announced. Any
effort by a bidder to influence the Employer --------—- processing of bids or award decisions may
result in the rejection of the bidder’s bid. '

A substantially responsive bid is one that conforms to all the terms and conditions and
specifications of the bidding document without material deviation or reservation. A material
deviation or reservation is one which affects in any substantial way the scope, quality, or
performance of the work inconsistent with the bidding documents.

Employer’s rights or the bidder’s obligations under the contract, or whose rectification would
affect unfairly the competitive position of other bidders presenting substantially responsive
bids.

If a bid is not substantially responsive, it will be rejected by the Employer and may not
subsequently be made responsive by correction or withdrawal and the non-conforming
deviations or reservations.

Award criteria

The employer shall award the contract to the Bidder whose Bid has been determined to the
responsive to the bidding documents and who has offered the lowest evaluated Bid Price.

4.7 Notification of Award and signing of agreement.

i

il

The bidder whose bid has been accepted will be notified of the award by the employer prior to
expiration of the Bid validity period. This letter of acceptance will state the sum that the

employer will pay the bidder in consideration of the execution and completion of the works by
the bidder.

The notice of tender and any other communication circulated to the tender shall form part of

11
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the contract document. The successful bidder on acceptance of his tender by accepting -
authority shall within 15 days of date of the Award Letter of the work sign the contract
agreement consisting of Notice Inviting tenders, General conditions of the contract as issued at
the time of invitation of tender and acceptance thereof together with any correspondence there
to.

The contract agreement shall be executed on a non-judicial stamp paper of Rs. 100/- and the
cost of the same shall be borne by the bidder.

* The pre bid meeting is proposed at .......

12
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5. PREQUALIFICATION REQUIREMENTS

5.1 Earnest Money and Tender Document Cost:

i

=1

The cost of tender document will have to be submitted in the form of Demand Draft
only in favor of ------emm-- payable at Lucknow and Earnest Money shall have to be
deposited in the form of RTGS/FDR/BG issued from any scheduled commercial
Bank. No Interest shall be payable on Earnest Money. The validity of FDR/BG shall
be 180 days & should be in favour of ~-----

The earnest money shall be liable to forfeiture if the Bidder after submitting his tender
modifies his offer or the terms & conditions thereof in any manner, even if ——-----——
has not suffered any loss, during the validity period of this tender enquiry. It being
understood that the tender documents have been made available to him and he is being
permitted to tender in consideration of his agreement to this stipulation. The earnest
money is also liable to be forfeited in the event of bidder fails to furnish the requisite
security deposit by the due date without prejudice to any other rights and remedies of
the --=--m-mm-- . under contract and law.

The earnest money will be returned to all unsuccessful bidders without interest as
soon as practicable, after decision on tenders. The earnest money to the successful
bidder will be returned after furnishing of security deposit. No interest shall be
payable on the amount of earnest money in any case.

5.2 Documents required with the technical bid:

i

Self-attested scanned copies of the documents mentioned in Technical capability and
Financial capability are to be uploaded with the bid, failing which the tender will be
rejected.

The bidder shall sign on each page of tender document for acceptance of all terms and
conditions.

13
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5.3 Technical capability:

‘Applicable for Type-A; Type-B packages.(as per flag-2)

S.No Criteria Documents to
be submitted
The Bidder should have experience of Bio/Phyto-remediation work contract, | Contracts/

including testing and commissioning successfully in last 10 years as on date
of publication of NIT,

1. Experience of having successfully completed similar works as
mentioned below during the last 10 years as on date of publication of
NIT: :

A) One similar works capacity of cach not less than the volume equal to
60% of --MLD.
or
B) Two similar works capacity of each not less than the volume equal
to 40% of -- MLD.
or
C) Three similar works capacity of each not less than the volume equal
to 30% of --MLD.

Similar work means, in-situ treatment of flowing wastewater in open
drains/Rivers/sewers by Bioremediation process. The Certificates of work
experience should be issued by an officer of not below the rank of
Executive Engineer/Project Manager or equivalent from any of central
Govt.  department/State  Govt.  department/Central ~ Autonomous
Bodies/State Autonomous Bodies/Central Public Sector under taking/state
Public Sector under taking /City Development Authority/Municipal
corporation of city/ formed under any Act by Central/State Govt. &
Published in central/state Gazette. Private work experience shall not be
considered.

1. The experience cited could include experience of Bidder’s ultimate
parent or ultimate parent’s current subsidiary.

2. The Bidder may be a firm/contractor/manufacturer or technology
provider.

Work Orders
for experience
cited and
Certificate of
successful

completion of
the event.

The bidder should upload complete technology, work schedule, procedure
along with complete information about biological product with
authenticated certificate which prove that product should eco-friendly, non-
hazardous, nontoxic and safe for human as well as aquatics. Product
certificate should be issued by IITR, PCB or any similar Govt. laboratories
in India. Missing of product certificate, financial bid shall not be opened or
bid should discard. '

The Bidder should be either an existing Firm registered in UPIJN or
company registered in India under the Company Act, 1956.

Bidder may be a single entity or a Consortium of a maximum of 4 (four)
members with one lead member having equity more than 51%
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5.4 Financial capability

Financial capability condition is applicable corresponding to the respective package:-
5.4.1 In case of a consortium, it shall comply with the following:

a. Turnover criteria to be met by Lead Member.

b. Number of members in a Consortium should be limited to 4 (four).

5.4.2 In case of a Technology provider, it shall comply with the following:

c. Turnover criteria to be met by Lead Member.

d. Technical criteria shall be met by Technology provider, who will guarantee the successful
completion of treatment and project as awhole.

e. In case of manufacturers affidavit to guarantee the work done will be required from the
manufacturers and also meet the technical criteria.

5.4.3 The bidders will be assessed on technical and financial capabilities.

5.5 Bid Capacity-

Not to be evaluated.

5.6 Disqualification-

5.6.1 Even though the bidders meet the above qualifying criteria, they are subjected to be
disqualified if they have:

(a) Made misleading or false representations in the forms, statements, affidavits and attachments
submitted in proof of the qualification requirements; and/or

(b) Record of poor performance such as abandoning the works, not properly completing the
contract, inordinate delays in completion, litigation history, or financial failures etc.

(¢) Participated in the previous bidding for the same work and had quoted unreasonably high or
low bid prices and could not furnish rational justification for it to the Employer.

5.6.2 Each bidder must produce:

(a) The current income-tax clearance certificate or copy of income tax return of last 3years.

(b) The Bidder has a GST registration certificate.

(¢) The proof that the firm is registered with Provident Fund Authorities.

(d) Last 5 years audited balance sheet.

(e) Registration of the Firm for Labour welfare cess and the Firm shall have to produce at the
time of singing the contract registration of its labours also for labour welfare cess without
which firm may be denied any payment of work as per labour laws of the state.

5.7 Performance Security Deposit-

i The successful bidder shall furnish within 2 weeks of the acceptance of his tender a
Performance Security Deposit of 10% of Contract price for respective package as BG/FDR
issued from any scheduled commercial Bank in favour of, ......oovevnigeeerieeennee.

‘i The Security Deposit shall be furnished in favour of the ---e-emnev- as mentioned in LOI.
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ii. The Security Deposit furnished by the bidder shall be subject to the terms & conditions

given in the Annexure of this tender and ----e=n---- will not be liable for payment of any interest
on the security deposnt or any depreciation of value of the equipment/ material/machinery etc.
empioyed.

v. If the successful bidder had previously held any contract in --—--—--- . and furnished security

deposit, the same shall not be adjusted against this tender and a fresh security deposit will be

required to be furnished.

Alternately on request of the contractor/firm, 5% of the performance guarantee will be
accepted at the time of signing of contract and rest 5% may be deducted from the initial
running bill in a single deduction or at the rate of minimum 10% of the gross bill amount of
running bill. However, in any case whole amount of balance performance guarantee shall be
deducted within one year.

Additional performance security have to be deposited by the contractor/firm in case of
quoting rates below SOR as per the directions laid by prevailing U.P. Government orders
issued by the U.P. Public Works Department.
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6. GENERAL CONDITIONS OF CONTRACT

6.1 DEFINITION:

(@)

(b)

©
(@)

()

®

The terms ‘Contract’ shall mean and include the invitation to tender incorporating also
the instruction to bidder, the tender, its annexure, appendixes, schedules, acceptance of
tender and such general and special conditions as may be added to it.

The terms -—-------- wherever occurs shall mean ---—----— and will include its General
Manager/Superintending Engineer and its successor or successors and assignees of
controlling office of related zone.

The terms --—-- shall mean its -----—- and its successor or successors and assignees.

The term “Bidder” shall mean and include the person or person, firm or company with
whom the contract has been placed including their heirs, executors, administrators,
successors and their permitted assignees, as the case maybe.

The term ‘Contract Rates’ shall mean the rate of payment accepted by the -----
----------- . for and on behalf of -------——-,

The term “Employer” shall mean -----—----

6.2 PARTIES TO THE CONTRACT

a)

Bidding process will be carried out from Office of the ----------- After completion of
bidding process i.e. after finalization of successful bidder, it shall be handed over to
authorized ----------- will authorize the Engineer-in- Charge (EIC) for issue of LOI,
contract management and execution of work. The parties to the contract are successful
bidder (herein after called ‘Contractor’) and ---—------- , represented by the --- and/or any
other person authorized to act on behalf of the ----------- The person signing the tender
or any other document (s) forming part of the tender on behalf of any other person or a
firm shall be deemed to warrant that he has authority to bind such other person or the

- firm, as the case may be in such matter pertaining to the contract, if, one enquiry, it is

found that the person concerned has no such authority.
----------- . may without prejudice to other civil, criminal remedies, terminate the
contract and hold the signatory liable for all cost and damages.

6.3 CONSTITUTION OF BIDDERS

(2

()

“The tenders shall be entertained from the parties having all statutory registration with

“the appropriate authorities” Bidder shall at the time of submission of tender declare

whether they are sole proprietary concern or registered Partnership Firm of Private
Limited Company or a Public Limited Company incorporated in India or Hindu
Undivided Firm. The Composition of the partnership, names of Directors or
companies and name of the Karta of Hindu Undivided Family shall be indicated. The
bidders shall also nominate person in whose hands the active Management and control
of the work relating to the contract during the tenure of the contract would lie. The
person so nominated shall be deemed to have power of attorney form the bidder(s) in
respect of the bidder and whose acts shall be binding on the bidder(s).

The contactor shall well acquaint and study carefully and get clarified site conditions,
surroundings, approaches, working conditions, the materials, machines, equipments,
specifications, schedule of quantities, frequencies of different operations and
conditions of the tender documents and to get clarifications and explanations, if
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required, from the Officer in Charge to fully appreciate the scope of work before
quoting his rates. :

(i) The bidders shall not make any change in the constitution of the firm during the

6.4

currency of the contract, without the prior approval of the ----eeee--- . The bidders shall
notify, to the ------——- about the death/resignation of any of the partner(s)/director(s)
immediately on the occurrence of such an event. On receipt of such notice the -----------
shall have the right to terminate the contract at its discretion.

SUBLETTING

The bidder(s) shall not sublet transfer or assign the contract or any part thereof without
the prior written approval of the -----—------ In the event of the bidders contravening this
condition the ----------- . is entitled to terminate the contract and to get the balance items
under the contract extended at the risk and cost of the bidder and the bidder(s) shall be
liable for any loss or damage which the -~--------- may sustain in consequence or arising
out of such replacing of the contract.

6.5 EXECUTION OF WORK: BIDDER’S RESPONSIBILITIES

(@)

(b)

©)

(@

©

(0

(2

The bidder shall ensure quality work in a planned and time bound manner. Any
substandard material/ work set beyond out tolerance limits shall be summarily rejected
by the competent authority.

The work shall be carried out in the manner complying in all respects with the
requirements of relevant byelaws of the local body under the jurisdiction of which the
work is to be executed or as directed by the competent authority and nothing extra shall
be paid on this account.

The bidder shall comply with proper and legal orders and directions of the local or
public authority or Municipality and abide by their rules and regulations and pay all fees
and charges, which he may be liable.

The bidder shall dump garbage/ malba/ wastage at specified /demarcated/notified
site/ground by the local municipal authorities (ULB) on his own cost and responsibility
and shall not stack building material / malba on road or on the land owned by any other
authority, as the case may be. It will be the responsibility of the bidder in consultation
with ULB/---------- to identify the dumping site/ground and to get permission from the
concerned local authority/corporation on his own responsibilities and expenses.

No assistance of any kind shall be made available by the department for the purchase of
equipment, plants, machinery, materials of any kind or any other items required to be
carried out in execution of work. Payment will be made in Indian currency only for the
executed work. '

Work shall be carried out on all days including Sundays and Holldays The bidder shall
attend complaints received in connection with the services immediately.

The bidder shall provide one four wheeler and two motorcycles in good working
conditions for inspection of site by ----------- staff.

6.6 LIABILITY FOR PERSONNEL

)

- ()

All persons employed by the bidder(s) shall be engaged by them/him as his/their own
employees in all respects and the responsibilities/obligations under contract Labour
(R&R) Act 1970, the Indian Factory Act the Workmen compensation Act ‘Employees
Provident Fund Act’ and under minimum wages Act and various other statutory
enactments shall be that of the bidder.

The bidder shall indemnify the ----------- . against all the claims whatsoever in respect of

the said personnel and workmen compensation act, EPF Act, ESI Act, or any other

statutory/Provisions or otherwise in respect of any damage, penalty, compensation,

interest, fines payable in consequence of any accident or injury sustained by any worker

of the Bidder. The bidder shall Co-ordinate with ESI authorities to get the family
18
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treatment card for his staff.

(1) The bidder shall also make available such returns/records for inspection by authorized

by --eemmee- . The bidder shall maintain necessary record and registers like wages book
and wage slip, etc. register of unpaid wages and register of fines and deductions.

(m) The bidder shall regularly liquidate any financial liability under the contract towards

fulfilling statutory obligations stipulated in different labour Act/rules/instructions/
circulars etc. applicable to the contract and submit proof of having fulfilled the same.

6.7 PERIOD OF CONTRACT

The Contract shall remain in force for all purpose for a period of 5 months from the date
of award of contract, which may be further extended upto 8 months based on further
guidelines and approval from SMCG/NMCG and satisfactory performance, cost
implication and mutually agreed terms and conditions. ----------- . reserves right to
terminate the contract at any time during its currency without assigning any reason there
of by giving 7 days’ notice in writing to the bidder(s) at their last known place of
residence/business and the bidders shall not be entitled to any compensation by reason of
such termination. The action of ----------- under this clause shall be final conclusive and
binding on the bidders and shall not be called in question. However, if treatment is found
to be in effective, contract shall be terminated immediately and work shall be awarded to a
debitable agency chosen by competent authority.

6.8 SECURITY DEPOSIT
(n) The bidder(s) shall furnish within fifteen days from the acceptance of their tender,

security deposit as prescribed in the invitation to tender failing which the contract shall
be liable to cancellation at the risk and cost of the bidder(s) and the EMD will be
forfeited and subject to such other remedies, as may be open to action by ----------- under
the terms of the contract

(0)
(p)

(q)

®

)

®

(w)

The Security Deposit shall be furnished as mentioned in LOI.

The ------—---- . shall not be liable for payment of any interest on the security deposit or by
depreciation of any equipment /machinery etc. employed for the execution of work.

The Security Deposit will be refunded to the bidder(s) without interest on due and
satisfactory performance of the services and on completion of all obligations by the
bidder(s) under the terms of the contract and on submission of a ‘No Demand
Certificate’ subject to such deduction from the security, as may be necessary for making
the ----=-m---- . claims against the contract.

In the event of termination of the contract, ----------- . shall have the right to forfeit the
entire or part of the amount of security deposit lodged by the bidder(s) or to deduct
appropriate sum due to be claimed for any damages, losses, charges, expenses or cost
that may be suffered or incurred by the ---—------ .

The decision of the ------m---- . in respect of such damages, losses, charges, costs, or
expenses shall be final and binding on the bidder(s).

If during the term of this Contract the Bidder is in default of the due and faithful
performance of its obligations under this Contract, or any other outstanding dues by the
ways of fines, penalties and recovery of any other amounts due to it, the -------—--- . shall,
without prejudice to its other rights and remedies hereunder or at the Applicable Law, be
entitled to call in, retain and appropriate the Performance Security. Nothing herein
mentioned shall debar the -----—------ . from recovering from Bidder by a suit or any other
means any such losses, damages, costs, charges and expenses as aforesaid, in case the
same shall exceed the amount of the Performance Security.

Whenever the sécurity deposit falls short of the specified amount the bidder(s) shall
make good the deficit so that the total amount of security deposit, shall not at any time
be less than the specified amount.
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6.9 LIABILITY OF BIDDER(S) FOR LOSSES ETC. SUFFERED BY THE EMPLOYER

(a) The bidder(s) shall be liable for all costs, damages, expenses suffered or incurred bythe
----------- . due to the bidder’s negligence and the un workmanship like performance of any
service under his contract or breach of any terms thereof or their failure to carry out the
work with a view to avoid incurrence of damages etc. and for all damages or losses
occurred to the ----------- or in particular to any property or plant belonging to the -----------
. due to any act whether negligent or otherwise of the bidder(s) themselves or their
employees. The bidder(s) shall also be liable for the interest at commercial lending rate on

costs/damages/expenses. The decision of the ----------- . regarding such failure of the
bidder(s) and their liability for the losses, etc. suffered by the ----------- . shall be final and
binding on the bidder(s).

) The e . is entitled to claim for any damages, losses, charges, costs, or expenses .

suffered or incurred by them due to bidder(s) negligence’s and un workmen like
performance of services under the contract or breach of any terms thereof and adjust the
same form the bills of the bidder directly. The total sum claimed shall be deducted from,
any sum then due or which at any time hereafter may become due to the bidder(s) under
this or any other contract with the ----------- . In the event of the sum which may be due
from thg ----------- . as aforesaid being insufficient, the balance of the total sum clamed and
recoverable form the bidder(s). Should this sum also be not sufficient to cover the full
amount claimed by the -----—----- . the bidder shall pay to the ----------- . on demand the
remaining balance of the aforesaid sum claimed. The ----v-- will be the sole judge
determining after taking into consideration all the relevant circumstance, the quantum
value of loss and also in regard to the liability of bidder(s) for such loss the amount to be
recovered from them. The decision of the —--------- . in this regard shall be final and binding
on the bidder(s).

) SET-OFF

Any sum of money due and payable to the bidder(s) (including security deposit returnable
to them) under this contract may be appropriated by the ----------- . and set off against any
claim of the ----------- . for the payment of any sum of money arising out of or under any
other contract made by the bidder(s) with the ------—----

6.10 BOOK EXAMINATION

The bidder(s) shall, whenever required produce or cause to produce for examination by
the ----------- . or any other officer authorized by him on behalf any cost or other accounts
book of accounts, vouchers, receipts, letters, memorandums or writings or any copy of or
extract from any such document and also furnish information and returns, verified in such
manner as may be required by the statutory compliance/payment made to EPF/minimum
wages etc., renewed license any or all such documents desires by -----=----- . The decision

----------- . on the question of relevancy of any document, information or return shall be
final and binding on the bidder(s). The bidder(s) shall produce the required document,
information and returns as at such time and place, as may be directed by the ----------- or
any other officer authorized in this regard.

6.11 PAYMENT
(a) No advance payment will be made to the agency.

(b) Monthly data report for the quantity and quality of the pollution load treated and output of
flows has to be submitted to the office signed by the representative from ----------- and
agency, based on human machine interface, for payment to the agency.

(¢) The bidder shall submit all his/their bill a]ong with specified test reports by the seventh of
following month to ----------—- payment of which will be made through Account Payee
Cheque to the bidder(s) within 15 days after receipt of the bill with completed detail of the

*
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work performed.

6.12 LAW GOVERNING THE CONTRACT/DISPUTE RESOLUTION

The contract will be governed by the Laws of India, for time being in force as amended
form time to time. Any disputes arising out of this contract will be settled first by amicable
settlement. The matter shall be referred ------—--—- whose decision shall be final and binding
to both the parties. In case of arbitration, it shall be fairly trailed in the court of Law of
competent jurisdiction. The courts in the District where the Engineer-in Charge office is
situated shall have exclusive jurisdiction to adjudicate the disputes arising under the
contract.

6.13 DUTIES AND RESPONSIBILITY OF THE BIDDER(S)

@

®)

©

@
©

@

The bidder(s) shall carry out all items of services assigned or entrusted to him/them by ---
Of ~mememeee . or any other officer acting on his behalf and shall abide by all instructions
issued to him/them from time to time by the said officer. They shall render the services to
the satisfaction of the ---- ----------- or any other officer acting on his behalf together with
ancillary and incidental duties, service and operations as may be indicated by the said
officer(s) and are not inconsistent with the terms & conditions of the contract. The bidder
shall always be bound to act with responsible delegacy and in a business-like manner and
to use such skill as expected of men or ordinary prudence in the conduct of their activities.

The bidder shall engage adequate workers and other competitor staff for the nature of
work to be performed to the satisfaction of the --------—- or any other officer acting on his
behalf, The bidder shall be responsible for the good conduct of their employees and shall
compensate the -------——-- . for losses arising from neglect, carelessness, want of skill or
misconduct of themselves, their servant or agents or representatives, The ------eene shall
have the right to ask for the dismissal of any employee of bidders who in his opinion is
hampering the smooth execution of the work and his decision regarding losses caused by
neglect and misconduct etc. of the bidders, their servant and agents of representative shall
be final and binding on the bidder.

The bidders shall advise the ----—--—-- and officers authorized to act on his behalf the name
of one or more responsible representative(s) authorized to act on their behalf in day to day
working of the conduct. It shall be duty of such representative(s) to call at the office of the
----------- or an officer acting on his behalf, every day and generally to remain in touch
with them to report the progress and generally to take instructions in the matter.

The bidders shall strictly abide by Laws, Rules & Regulations.

The bidder shall provide verifiable proof that EPF/ESI has been deposited in respect of
particular workers, working under the Bidder who are working in ----——---—- . along with the
EPF/ESI number issued by concerned authorities. A copy of ESI card also is deposited
with —--meememe- within one month period even in case of change of worker, failing which
payment will not be released subsequently for the aforesaid period, without prejudice to
the other actions.

If the party fails to comply with the statutory/legal requirement, as stipulated in the terms
& conditions of the tender within two months from the award of contract, contract is liable
to be terminated with one month’s notice and security deposit be forfeited and in his place,
second lowest/third lowest will be kept as back up to immediately to replace the
terminated agency.

6.14 SETTLEMENT OF DISPUTE AND ARBITRATION

@

All disputes and differences arising out of or in connection with the contract and works of
any nature assigned under the same (whether during the progress of the works or after
their completion), determination, abandonment or breach of the contract shall be referred
to a team of three men arbitrator appointed by the - The arbitrators shall elect an
umpire among them. In case of conflicting findings by the arbitrators, the decision of the

umpire shall be final and binding. It will not be an objection to any such appointment that
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the arbitrators are the government servants and had any interest in the -------——— or the
contract entered into directly or indirectly. In all cases, the arbitrators shall state the
decision in writing and if amount of claims in dispute is Rs. 50,000/- and above, the
arbitrators shall give reasons for award. The Venue of the arbitrator shall be Lucknow.

Subject as aforesaid the provisions of the Arbitration and conciliation act 1996 or any
statutory modification or amendment thereof and the rules made there under for the time
being in force shall apply to the arbitration proceeding under the clause.

The party invoking the arbitration shall specify the dispute to be referred to the arbitrator
under this clause together with the amount or amounts claimed in respect of each such
dispute within a period of 90 days from the occurrence of the disputes.

If the bidder’s do not make any demand for arbitration in respect of any claims in writing

. within 90 days of receiving the intimation from the -————-- . that final bill is ready for

payment, the claim of the bidder’s will be deemed to have been waived and absolutely
barred and the --------— . will be discharged and released all liabilities under the contract in
respect of these claims.

The decision of the employer or any other authorized officer in this regards, regarding the
quantum of reduction as well as justification thereof in respect of rates for sub-standard
work which may be decided will be final and would not be open to arbitration. Provided
always that no compensation shall be payable for any loss in always that no compensation
shall be payable for any loss in consequence of hostilities or war-like operation (a) unless
the bidder had taken all such precautions as are deemed necessary by the Engineers In
Charge (----------- nominated Officer) (b) for any materials etc. not on the site of work or
for any tools and plant, machinery, scaffolding temporary buildings and other things not
intended for the work.

In the event of the bidder having to carry out defects as pointed out, he shall be allowed
such extension of time for its completion as is considered reasonable by the employer
compliance within such time as the employer may prescribe in that behalf and in the event
of the bidder failing to effect such compliance within the time prescribed by the employer
then the employer shall without prejudice to his other rights be entitled to withhold from
the amount payable to the bidder any amount payable to the workmen under any such
laws, regulations or rules and to make payment thereof to the workmen. The employer
shall also have in that event the right to terminate the contract with immediate effect and
to exercise powers reserved to their employer under the contract as a result of termination.

6.15 FORCE MAJEURE

1.1

1.2

(@)
(b)

(©)

@

Neither Party is responsible for any failure to perform its obligatiéns under the Contract;
to the extent it is prevented or delayed in performing those obligations by an event of
Force Majeure. :

An event of Force Majeure is an event or circumstance which is bevond the control and
without the fault or negligence of the party affected (“Affected Party”) and which by the
exercise of reasonable diligence the Affected Party was unable to be prevented and which
is not caused or contributed by the Affected Party, provided that event or circumstance is
limited to the following:

Act of terrorism;

Riot, war, invasion, act of foreign enemies, hostilities (whether war be declared or not),
civil war, rebellion, revolution, insurrection of military or usurped power;

ionizing radiation or contamination, radio activity from any nuclear fuel or from any
nuclear waste from the combustion of nuclear fuel, radicactive toxic explosive or other
hazardous properties of any explosive assembly or nuclear component;

Earthquakes, flood, fire, hurricanes, typhoons or other physical.natura] disaster, but

22



©

1.3.

1.4.

1.5.

1.6.

@

®)

1.7.

excluding weather conditions rega1§ess of severity; and

freight embargoes, strikes at national or state-wide level or industrial disputes at a national
or state-wide level in any country where Works are performed, and which affect an
essential portion of the Works but excluding any industrial dispute which is specific to the
performance of the Works or the Contract.

For the avoidance of doubt, inclement weather, third party breach, delay in supply of
materials (other than due to a nationwide transporters’ strike) or commercial hardship
shall not constitute a Force Majeure event.

Where there is an event of Force Majeure, the Affected Party must notify the other Party
in writing as soon as possible and in any event within 3 days of becoming aware of or the
date it ought to have become aware of the occurrence of an event of Force Majeure, giving
full particulars of the event of Force Majeure and the reasons for the event of Force
Majeure preventing the Affected Party from, or delaying the Affected Party in performing
its obligations under the Contract. The Affected Party must use its reasonable efforts to
mitigate the effect of the event of Force Majeure upon the performance of its obligations
under the Contract and notify the other party of the measures being taken to mitigate the
effect(s) of the event of Force Majeure.

Upon completion of the event of Force Majeure, the Affected Party shall, as soon as
reasonably practicable, recommence the performance of its obligations under the Contract.
Where the Affected Party is the Bidder, the Bidder must provide an amended Works
Program rescheduling the Works to minimize the effects of the prevention or delay caused
by the event of Force Majeure.

An event of Force Majeure does not relieve a party from liability for an obligation which
arose before the occurrence of that event, nor does that event affect the obligation to pay
money in a timely manner which matured prior to the occurrence of that event.

The Bidder has no entitlement and Consultant/ Owner has no liability for:

any costs, losses, expenses, damages or the payment of any part of the Contract Price
during an event of Force Majeure; and

any delay costs in any way incurred by the Bidder due to an event of Force Majeure.

If an event of Force Majeure occurs and its effect continues for a period of 180 (one
hundred eighty days or more in a continuous period of 365 (three hundred sixty five) days
after notice has been given under this Clause, either Party may terminate the Contract by
issuing a written notice of 30 (thirty) days to the other Party.

In the event that the Parties are unable to agree in good faith about the existence or
occurrence of a Force Majeure event, such dispute shall be finally settled in accordance
with the dispute resolution provided herein; provided however that the burden of proof as
to the occurrence or existence of such Force Majeure event shall be upon the Party
claiming relief on account of such Force Majeure event.

Signature of Bidder
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7. FORM
' FORM: A-]

7.1 DECLARATION REGARDING GST

(To be typed on Bidder’s Letter Pad)
To be kept in separate envelope (Volume-I1

1/We have submitted bid for “Procurements of Scientific & Technical Services for
Complete Supply, Fabrication, Erection, Installation & Successful Commissioning
of In Situ Nallah Treatment by Bioremediation technology in ...... Drains of
................................ having total discharge of ....... MLD.”

It is to intimate that current applicable rates of GST on the work
mentioned in the price schedule is Percent(%).

Note: TDS on GST will be deducted at the rate applicable at the time of payment.

(Signature of Authorized Signatory&
Seal of the Bidder)
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FORM: A-2

N i e Datei-...cociirivicvannn

7.2  Solvency Certificate

\ TO WHOMSOEVER IT MAY CONCERN

ThlS is to certify that to the best of our knowledge and information M/S

Sri address
A customer of our bank are/is respectable and can be considered solvent to the extent of
Rs. (Rupees ).

This is also certified that this limit is free for specifically this work (Name of Work) and is
not mortgaged anywhere. This certificate is issued without any guarantee or responsibility
on the bank or any of the officers.

(Signature)
Of the bank Authority
Name of Bank & Seal

Note:-

1. Solvency Certificate issued only by a Nationalized bank, IDBI, ICICI AXIS and HDFC
Bank shall be Accepted.

2. In case of partnership Firm, certificate to include names of all partners as recorded with
the Bank.

3. Solvency Certificates should be signed, Dated and stamped by an authorized signatory
of the Bank, else they shall be summarily rejected.

4. Certificate issued more than 365 days prior to last date of bid submission shall not be
accepted.
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7.3 Bidder Information Form

a)  [The Bidder shall fill in this Form in accordance with the instructions indicated below.
No alterations to its format shall be permitted and no substitutions shall be accepted. This
should be done of the letter head of the firm] Date: [insert date (as day, month and year) of Bid
Submission] Tender No.: [insert number from Invitation for bids]

1. Bidder’s Legal Name [insert Bidder’s legal name ]

2. In case of JV, legal name of each party: [insert legal name of each party in JV]

3. Bidder’s actual or intended Country of Registration: [insert actual or
intended Country of Registration]

4. Bidder’s Year of Registration: [insert Bidder’s year of registration]

5. Bidder’s Legal Address in Country of Registration: [insert Bidder’s legal address in
country of registration]

6. Bidder’'s Authorized Representative Information Name: [insert Authorized
Representative’s name] Address: [insert | Authorized Representative’s Address]
Telephone/Fax numbers: [insert Authorized Representative’s telephone/fax numbers)
Email Address: [insert Authorized Representative’s email address)

7. Attached are copies of original documents of: [check the box(es) of the attached original
documents] Articles of Incorporation or Registration of firm named in I,above.

Signature and Seal of the
Service Provider /Bidder.............oooiiiiii

Place:
Date:
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Form B

Technical Specification Compliance cum Deviation Statement Form

Technical compliance against -----------

Tender No.

S.No.

Technical Vendor
Specifications | quoted
Specifications

In case of
compliance,
supporting
printed
technical
literature
mentioning
page no.
Column
&line has
to be
highlighted

Deviations to
Specifications,
if any

Reasons
for
deviations

Special
Remarks,
if any

4

Signature and Seal of the

Service Provider/Bidder................cooooiiiin

Place :

Date :
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Form C-1
7.5 BID SECURITY FORM-
For EMD in shape of a BANK GUARANTEE

Whereas (hereinafter called the “tenderer™) has submitted their
offer .
Dated for the supply of
(hereinafter called the “tenderer”) Against the purchaser’s tender

enquiry :
No. KNOW ALL MEN by
These presents that WE
of having our registered office eat

are bound unto ----------- (hereinafter called the “Purchaser™) In

the
sum of For which payment will and truly to be
made to the said Purchaser, the Bank binds itself, its successors and assigns by these presents.
Sealed with the Common Seal of the said Bank this day of

20

THE CONDITIONS OF THIS OBLIGATION ARE:

(1) If the tenderer withdraws or amends, impairs or derogates from the Tender in any respect
within the period of validity of this tender.

(2) 1f the renderer having been notified of the acceptance of his tender by the Purchaser during
the period of its validity ‘

a) fails to furnish the Performance Security for the due Performance of the contract.

. b Fails or refuses to accept/execute the contract.

WE undertake to pay the Purchaser up to the above amount upon receipt of its first written
demand, without the Purchaser having to substantiate its demand, provided that in its demand -
the Purchaser will note that the amount claimed by it is due to it owing to the occurrence of one
or both the two conditions, specifying the occurred condition or conditions.

This guarantee will remain in force upto and including 45 days after the period of tender
validity and any demand in respect thereof should reach the Bank not later than the above date.

(Signature of the authorized officer of the Bank)
Name and designation of the officer
Seal, name & address of the Bank / Branch
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Form C-2

7.6 Bid-Securing Declaration Form

----------- Tender/ Enquiry No. Date:

Bidder Quotation No. &Date

To,

1/we, the undersigned, declare that:

1/we understand that, according to your conditions, bids must be supported by a Bid Securing
Declaration. I/we accept that I/we may be disqualified from bidding for any contract with you
for a period of one year from the date of notification if am / we are in a breach of any
obligation under the bid conditions, because 1 /we:

(@  have withdrawn / modified / amended, impairs or derogates from the tender, my/our Bid

during the period of bid validity specified in the form of Bid; (Minimum period of bid validity

shall be 120 days)

OR

(b) having been notified of the acceptance of our Bid by the purchaser during the period of
bid validity :

(i)  Fail or refuse to execute the contract, if required, or (ii} fail or refuse to furnish the

Performance Security (if any given in Tender / Enquiry), in accordance with the Instructions to
Bidders.

I/we understand this Bid Securing Declaration shall cease to be valid if I am / we are not the
successful Bidder, upon the earlier of (1) the receipt of your notification of the name of the
successful Bidder; or (1) thirty days after the expiration of the validity of my / our Bid.

Signed: (Insert signature of person whose name and capacity are shown) in the capacity of
(insert legal capacity of person signing the Bid Securing Declaration)

Name: (insert complete name of person signing Bid Securing Declaration)
Duly authorized to sign the bid for an on behalf of: (insert complete name of Bidder)

Dated on day of (insert date of signing)

Corporate Seal (Where appropriate)

{Note: In case of a Joint Venture, the Bid Securing Declaration must be in the name of all
partners to the Joint Venture that submits the bid)
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Form D
7.7 Format for Non-DisclosureAgreement
Between ---------—- having its registered ----------- through the ---- or any other officer
authorized on behalf of - having its -—---------- And the bidder Named,
Gty :
This Confidentiality and Non-Disclosure Agreement is entered into on the ....... Day of.........
Month in the Year ................
Between

----------- having its registered office at through the ---- or any other officer
authorized on behalf of -----——-—- having its office at at ----------- And

“Name of the bidder”, having their registered office at Company Address (Hereinafter
referred to as “bidder’'s Name”, which expression shall whenever. the context so requires or
admits, mean and include their heirs/ successors, respective executors, administrators, legal
representatives and/or permitted assigns) ----------- and “Bidder Name” are individually
referred to as “Party” and jointly as “Parties” Whereas

A s requires Scientific & Technical Services for Complete Supply, Fabrication,
Erection, Installation & Successful Commissioning of In Situ Nallah Treatment by
Bioremediation technology in -- Drains of --~--~-==neauees which will treat the flowing sewage in
the drain without changing the geometry of drain. Further the drain/nallah will be kept intact
with respect to its location, shape and structure. Physical units like sedimentation, silt trap,
screens are to be installed to remove the suspended solids. Biological units like anoxic
chamber, Biomats, Phytotraps and Floraft are also to be installed. Solar based aeration is to be
used to improve the DO in drain, helping in reduction of BOD and COD.

(Herein referred to as “Technology” for which the present agreement of Confidentiality

and Non-disclosure is executed.)

B) The Parties intend to provide each other with certain information pertaining to their
operations and the Parties are in the process of discussing certain matters with a view to
concluding a business agreement (“the potential agreement”), which discussions have required
and will require the disclosure to one another of information of a proprietary, secret and
confidential nature. Whether or not the Parties conclude the potential agreement will not affect
the validity of this Agreement.

{C) The Parties wish to record the terms and conditions upon which they shall disclose the
Confidential Information to each other, which terms and conditions shall constitute a binding
and enforceable Agreement between the Parties and their agents.

NOW THEREFORE in consideration of the foregoing and the respective covenants and
Agreements set forth in this Agreement, the sufficiency and adequacy of which is hereby
acknowledged, and intending to legally bound hereby, the Parties agree as follows:

1. Disclosing and Receiving Parties
The Party disclosing the Confidential Information shall be known as the “Disclosing Party”
and the Party receiving the Confidential Information shall be known as the “Receiving Party.”

2. The Confidential Information

“Confidential Information” shall, for the purpose of this Agreement include, without
limitation, any technical, commercial, financial information, know-how, trade secrets,
processes, machinery, designs, drawings, technical specifications, and data in whatever form,
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disclosed to or assessed by the Receiving Party during the course of its relationship with the
Disclosing Party.

3. Disclosure of Confidential Information

31 The Disclosing Party shall disclose the Confidential Information to the Receiving Party
only to the extent deemed necessary or desirable by the Disclosing Party in its discretion.

32 The Receiving Party acknowledges that the Confidential Information is a valuable, special
and unique asset proprietary to the Disclosing Party.

33 The Receiving Party agrees that it will not, during or after the course of their relationship
and/or the term of this Agreement as described in Clause 9, disclose the Confidential
Information to any third Party for any reason or purpose whatsoever without the prior consent
Of e e- for Transfer of Technology, save in accordance with the provisions of this
Agreement. For avoidance of doubt, in this Agreement “Third Party” means any Party other
than the Receiving and Disclosing Parties (their holding and subsidiary companies or agents
who shall be deemed to be bound by the provisions of this Agreement).

34 The Receiving Party agrees not to utilize, exploit or in any other manner whatsoever use
the Confidential Information disclosed pursuant to the provisions of this Agreement for any
purpose whatsoever without the prior written consent of the other/the Disclosing Party.

4. Title

All Confidential Information disclosed by the Disclosing Party to the Receiving Party is
acknowledged by the Receiving Party:

41 To be proprietary to the Disclosing Party; and

42 Not to confer any rights on the Receiving Party of whatever nature in the
Confidential Information.

5. Restrictions on disclosure and use of the Confidential Information

The Receiving Party undertakes not to use the Confidential Information for any purpose other
than:

51 That for which it is disclosed as specifically directed by the Disclosing Party; and

52 In accordance with the provisions of this Agreement.

6. Standard of Care

Both Parties agree that they shali protect the Confidential Information disclosed pursuant to the
provisions of this Agreement using the same standard of care that each Party applies to
safeguard its own proprietary, secret or Confidential Information and that the Confidential
Information shall be stored and handled in such a way as to prevent any unauthorised
disclosure thereof. '

7. Return of material containing or pertaining to the Confidential Information

71 Either Party may, at any time, request the other to return any material and/or data in
whatever form containing, pertaining to or relating to Confidential Information disclosed
pursuant to the terms of this Agreement and may, in addition request the other to furnish a
written statement to the effect that, upon such return, the Receiving Party has not retained in its
possession, or under its control, either directly or indirectly, any such material and/or data.

72 As an alternative to the return of the material and/or contemplated in Clause 7.1 above, the
Recetving Party shall, at the instance of the Disclosing Party, destroy such material and/or and
furnish the Disclosing Party with a written statement to the effect that all such material has
been destroyed.

73 The Receiving Party shall comply with any request by the Disclosing Party in terms of this
clause, within 7 (seven) days of receipt of any such request.

8. Excluded Confidential Information
The obligations of the Receiving Party pursuant to the provisions of this Agreement shall not
apply to any Confidential Information that:
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81 1Is known to, or in the possession of the Receiving Party prior to disclosure thercof by the
Disclosing Party.

82 Ts or has become publicly known, otherwise than as a result of a breach of this Agreement by
the Receiving Party.

83 Is developed independently of the Disclosing Party by the Receiving Party in circumstances
that do not amount to a breach of the provisions of this Agreement.

84 Is disclosed by the Receiving Party to satisfy an order of a court of competent jurisdiction or to
comply with the provisions of any law or regulation in force from time to time; provided that
in these circumstances, the Receiving Party shall advise the Disclosing Party to take whatever
steps it deems necessary to protect its interests in this regard and provided further that the
Receiving Party will disclose only that portion of the Confidential Information which it is
legally required to disclose and the Receiving Party will use its reasonable endeavors to protect
the confidentiality of such Confidential Information to the greatest extent possible in the
circumstances

85 1s received from a Third Party in circumstances that do not result in a breach of the provisions
of this Agreement.

9. Term of Agreement
91 This Agreement shall be effective on and from the date of signature of the last signing
Party and shall be effective for a period of .months (the“Term®). Mutat is mutandis.

92 In the event that the Parties extend the “Term” by mutual and written agreement, then the
provisions of this Agreement shall endure for a further period of ....months

10. Breach

In the event that the Receiving Party should breach the provisions of this Agreement and fail to
remedy such breach within seven (7) days from date of a written notice to do so, then the
Disclosing Party shall be entitled to invoke all remedies available to it in law including, but not
limited to, the institution of urgent interim proceedings and/ or an action for damages.

11, Enforcement

The failure by the Disclosing Party to enforce or to require the performance at any time of any
of the provisions of this Agreement shall not be construed to be a waiver of such provision,
and shall not affect either the validity of this Agreement or any part thereof or the right of the
Disclosing Party to enforce the provisions of this Agreement.

12. Headings .
The headings of the clauses of this Agreement are used for convenience only and shall not
effect the meaning or construction of the contents of this Agreement.

13. Representations and Warranties
Each Party represents that it has authority to enter into this Agreement and to do all things
necessary to procure the fulfillment of its obligations in terms of this Agreement.

14. Entire Agreement

This Agreement contains the entire Agreement of the Parties with respect to the subject matter
of this Agreement and supersedes all prior Agreements between the Parties, whether written or
oral, with respect to the subject matter of this Agreement.

15. Assignment
This Agreement shall not be assigned by the company to any person, save and except with the
prior consent Of ----v=----- in writing, and that the -—--------- shall be entitled to decline consent

without assigning any reason.
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16. Dispute Resolution

In event of any dispute or difference between the Parties hereto, such disputes and differences
shall be resolved amicably by mutual consultation. If such resolution is not possible, then, the
unresolved dispute and difference shall be referred to arbitration of the Sole Arbitrator to be
appointed by the --—-------- to the dispute, the decision of sole arbitrator shall be final and
binding on both parties. The venue of arbitration shall be at Lucknow, India and the arbitration
proceedings shall take place under the Indian Arbitration Act, 1996.

17. Governing law

This Agreement and the relationship of the Parties in connection with the subject matter of this
Agreement and each other shall be governed and determined in accordance with the lawsof the
Republic of India.

18. Force Majeure

Neither Party shall be responsible or liable to the other Party for any failure to perform any of
its covenant or obligations hereunder if such failure results from Force Majeure, i.c.,
unforeseeable events or circumstances, any acts of God and beyond the reasonable control of
such Party. The Party failing to perform as a result of an event of Force Majeure shall no later
than Fifteen (15) days from the occurrence of Force Majeure notify in writing to the other
Party of such event of Force Majeure and shall take all action that is reasonably possible to
remove such event of Force Majeure.

19. Postal addresses

191 Any written notice in connection with this Agreement shall be addressed:

19.1.1 In the case of --------—-- , India 19.1.2 In the case of The Bidder's Address: Company
AAAress. .o

192 A Party may change that Party’s address, provided it gives a 30 (thirty) days prior notice
in writing to the other Party.

193 If any notice is to be sent by mail, it shall be sent by prepaid registered mail and shall then
be deemed until and unless the contrary is proved, to have been received 20 (twenty) days after
the date of posting. ‘

194 If any notice is sent by telefax, it will be deemed, until and unless the contrary is proved,
to have been received on the date recorded on the transmission slip.

195 If any notice is delivered by hand, it will be deemed to have been received on proof of the
~ date of delivery. '

20. Severability

In the event of any one or more of the provisions of this Agreement being held for any reason
to be invalid, illegal or unenforceable in any respect, such invalidity, illegality or
unenforceability shall not affect any other provision of this Agreement, and this Agreement
shall be construed as if such invalid, illegal or unenforceable provision was not a part of this
Agreement, and the Agreement shall be carried out as nearly as possible in accordance with its
original terms and intent.

21. Amendments
No amendment/ modification/ alternation of any of the terms of this Agreement shall be valid

till it is reduced to writing and duly signed by the Parties. Any amendment shall be subject to
final approval by the

33



! 882

? | IN WITNESS HEREOF, the parties have set their hands to it onthe ....... Day, .o,
E Month and

Signed For and on behalf of ----- For and on behalf of “Bidder's
E- Name”
| Signature Signature

Name . "Name
| Designati Designati

on on :

Seal 1 Seal 2

Witness : (Name and Address) Witness : (Name and Address)
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Form E

7.8 PERFORMANCE SECURITY FORM

MODEL BANK GUARANTEE FORMAT FOR PERFORMANCE SECURITY
To,

The Governor of Uttar Pradesh

WHEREAS (name and address of the supplier) (hereinafter called “the supplier”) has
undertaken, in pursuance of contract no................ dated...........ccoccreencrirnennenn. tO sUPPLY
(description of goods and services) (here in after called “the contract™).

AND WHEREAS it has been stipulated by you in the said contract that the supplier shall
furnish you with a bank guarantee by a scheduled commercial bank recognized by you for the
sum specified therein as security for compliance with its obligations in accordance with the
contract;

AND WHEREAS we have agreed to give the supplier such a bank guarantee;

NOW THEREFORE we hercby affirm that we are guarantors and responsible to you, on
behalf of the supplier, up to a total of ... (amount of the
guarantee in words and figures), and we undertake to pay you, upon your first written demand
declaring the supplier to be in default under the contract and without cavil or argument, any
sum or sums within the limits of (amount of guarantee) as aforesaid, without your needing to
prove or to show grounds or reasons for your demand or the sum specified therein.

We hereby waive the necessity of your demanding the said debt from the supplier before
presenting us with the demand. ‘

We further agree that no change or addition to or other modification of the terms of the
contract to be performed there under or of any of the contract documents which may be made
between you and the supplier shall in any way release us from any liability under this
guarantee and we hereby waive notice of any such change, addition or modification

This guarantee shall be valid until the .....day of ......... ,20....

(Signature of the authorized officer of the Bank)

Name and designation of the officer
Seal, name & address of the Bank / Branch
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7.9 RTGS/ECS FORMAT

Form-F

Dear Sir,
Sub: E-Payments vide RTGS/ECS in P.F.M.S Account.

I/We request and authorize you to effect E-payment vide P.F.M.S account as per the details given
below: ‘

Title of Account oftheBank
Accounttype

BankAccountNumber

Name & addressofBank

Bank contactperson’snames

Bank Tele Number with STD code :
Bank BranchMICR Code

Bank BranchRTGS/IFSC
code

Bank Branch NEFT/IFSC
code

(If applicable)
Email address of Firm

Name of the authorized
signatory

Contact Person’s name&
Mobile/

Telephone nos, of Firm
[/We confirm the I/we will accept the credit of RTGS/ECS amounts in our account.

Thanking you,

For
We confirm that we are enable for receiving RTGS/ECS credits and we further confirm that
the account number of , the signature of the

authorized signatory and the MICR and IFSC Codes of our branch mentioned above are
correct.

Bank’s Verification (Manager’s/

Offcers signature under Bank Stamp)
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7.10 No Relation Certificate
(To be typed on Company’s Letter Head)

I/'we, the undersigned hereby declare that neither me/us nor any of my/our
relative/employee /management members/Directors is/are directly or indirectly
involved in ----------- in its work or functionalities in any manner whatsoever.

Signature and Seal of the
Service Provider /Bidder.................ooovn

Place:
Date:

36



7.11 Undertaking | 886

TENDER FORM. FOR: “Procurements of Scientific & Technical Services for
Complete Supply, Fabrication, Erection, Installation& Successful Commissioning of In
Situ Nallah Treatment by Bioremediation technology in --- Drains of
----- having total discharge of -----=-=------ MLD.”

---------------------------------

.................................

.................................
...............................

Dear Sir,

In respect to the tender dated I/We herewith submit herewith
tender form for the Procurements of Scientific & Technical Services for Complete
Supply, Fabrication, Erection, Installation & Successful Commissioning of In Situ
Nallah  Treatment by Bioremediation technology in ... - Drains  of
....................................... having total discharge of ............. MLD.

I/We have thoroughly examined and understood terms and conditions of the tender
mentioned and l/we agree to abide by them in full. I/we have visited the proposed site
and fully studied, analyzed and completely understood its location, topography
and all the relevant factors having direct or indirect bearing on the scope of work
to be carried out and the quote is offered keeping in view the same.

I/We offer to undertake Procurements of Scientific & Technical Services for In Situ
Nallah Treatment by Bioremediation Technology of —----rereee in ... Drains of
.................................................... having total discharge of .......... MLD. It is agreed that
no additional charges other than those mentioned in Commereial Bid would be payable
to me/us.

I/'We accept that the rate offered shall remain valid for a period of 120 days from the date
of opening of tender. I/We further agreed that if the date up to which the offer will
remain opened be declared as holiday for office then offer will remain open for
acceptance till next working day.

1/We shall be bound by communication of acceptance of the offer
dispatch within prescribed time.

I/We accept that the rights to accept or reject whole or part of the tender without
assigning any reason is reserved with the, ----------- The decision of the, ----------- will be
final and shall be binding on me/us.

1/We hereby declare that all the Terms & Conditions made in this Tender form towards
Procurements of Scientific & Technical Services as per Tender Documents. It is agreed
that no additional charges other than those mentioned in Commercial Bid would be
payable to me/us are binding on me/us. I/We shall be bound by the act to my/our
authorized representative Shri. whose
signature is appended here to in the place specified for the purpose and of any other
person who in future may be appointed by me/us in his place to carry all the business of

this concern/agency/firm. '
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1)

3)
4)
5)
6)

7)
8)

9
10)

(The Intimation of the change will be informed to the - The
following documents duly filled in and signed are enclosed along with the tender. The
photocopy of the Tender Document containing Technical Specification of the required
specialized services & terms and conditions is retained by me/us for my/our information and
record.

No Relation Declaration Certificate in the annexed tendered format.
Non Disclosure Agreement in the prescribed format on Rs. 100/- Non-judicial stamp paper
duly signed and stamped by the bidder

Yours Faithfully

Place:
Date:
Signature of the Supplier
Capacity in whichsigning
Name and Address of thefirm/supplier/Bidder

Encl: List of documents (Check List)

TenderForm

GST Registration Certificate/Income Tax Return Certificate.

Copy of the Company Profile.

Purchase / Work Order copy of similar type of job

Technical Specifications Compliance Cum-Deviation Statement FormB

Documents establishing S&T Service Providers’ eligibility and conformity to
bidding documents as mentioned in Annexure I -II.

Documents establishing S&T Service Providers’ eligibility and conformity tobidding
documents as mentioned in Annexure | -11.

Price Bid / Financial Bid (Price ScheduleForm) .

No Relation Declaration Certificate in the annexed tendered format

Earnest Money Deposit (EMD)/Bid Security of Rs. --—/- or Form C-2(Bid-Securing
Declaration Form) annexed to this document.

Signature of the Authorized Representative
Signature ‘ Date:
Name '

Address
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Annexure — I (Scope of Work)

I Precise statement of Objectives/Scope of Work: Procurements of Scientific & Technical
Services for Complete Supply, Fabrication, Erection, Installation & Successful
Commissioning of In Situ Nallah Treatment by Bioremediation technology (bacteria or

enzyme intervention} in ........ | 211, E3 ) having total discharge of .......
MLD.
. | Category Description No. of Discharge
No. drains (MLD)

1] Type A | Greater than 0.2 MLD (o less

than/equal to 1 MLLD

2 Type B | Greater than 1.0 MLD to less

than/equal to 10 MLD

Total

Il Outline of the tasks to be carried out as per the following:

The scope of work and details of the services to be provided by the Bidder
which broadly includes, but is not limited to, the followings are given below:-

S. No. Work Description Tentative number
1 |Supply of bacteria or other materials required as per technology As per package
with all T&P for Biological or other treatment of drains including
supply and installation of V-notch & regular measurement of
discharge but exclude sample testing.
2 |Preparation of dozing or input material and its application at drains | As per package
located at different places during treatment period.
3 |Construction of Bund at sections of drains for ponding and fixing
| of screens and its maintenance for treatment period. job
4 |Spreading of odour control remedies at selected locations job
5 |Sludge removal & its safe disposal at specified locations within the
municipal area up to maximum distance of 5 Km. job
6 |Solids/Floating material removal & its safe disposal at specified
locations within the municipal area up to maximum distance of 5.0 job
Km.
7. | Weekly collection of composite sample and its testing for BOD, job
COD, TSS, DO, Ph as per norms of CPCB.
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Performance and Optimization of in-situ nallah treatment:

Sr.
No.

Parameters _the end of trial period)

Out flow reduction/ Values(at - .
| _Values(beyond trial period)

Out flow reduction/

<£30.0 mg/1 Or 40% reduction in
BODj327(Biochemical | BOD load value from the initial
Oxygen Demand) reading( whichever is lower)

<£30.0 mg/1 Or 70% reduction
in BOD load value from the
initial reading( whichever is
lower)

£150.0 mg/1 Or 40% reduction in
COD(Chemical COD load value from the initial
Oxygen Demand) reading( whichever is lower)

£150.0 mg/l Or 70%
reduction in COD load value
from the initial reading(
whichever is lower)

<100.0 mg/1 Or 40% reduction in
TSS(Total TSS load value from the initial
Suspended Solids} reading ( whichever is lower)

<100.0 mg/1 Or 70%
reduction in TSS load value
from the initial reading (
whichever is lower)

PH 6.5-9

6.5-9

Lmportant Note; Prospective Bidder should visit the proposed site before submitting
the offer and completely apprise, analyze and ascertain itself of the Location,
Topography etc. and all the relevant factors having direct or indirect bearing on the
Scope of Work/ S&T services to be carried out before the submission of offer. No
queries regarding the same shall be entertained at the later stage

Eligibility/quality requirement/qualifying criteria to be met by S&T Service Provider /

Consultant. (e.g. Experience and Technical Capacity):-
Registered company having GST & PAN Registration.

The firm should have carried out / completed work for sewage treatment / waste water
management/ Nallah Treatment through biological/ wetland/ physicochemical method setc.

The firm should possess license / tie up / collaboration with institutes fike 1I'Ts / NITs / Govt
Funded Universities / Govt undertakings and/or CSIR for technologies in the field of

wastewater/ sewage / Nallah treatment systems.

Preference will be given to the work experience in in-situ treatment if sufficient numbers of

qualified bidders are available in course of bidding.

Schedule for completion of tasks as per the schedule of requirement:-
Visit of nallah and assessment of nallah stretch (before Pre Bid Conference & submission of

Bid).

Topographical survey of nallah and cleaning. (At the time of visit of site).
Installation and fabrication of in-situ nallah treatment units as per the requirements of ---------

-- (within 7 days from the date of acceptance of award letter).

Commissioning of in-situ nallah treatment (within 150 days from the date of acceptance of

awardletter). The time can be extended upto 30 June 2020.

Optimizing of the treatment unit if needed as per the requirements of ----------- , 30 days from

the date of commissioning.

The support or inputs to be provided by -—---—--- to facilitate the consultancy /

specialized S&T Services:-
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L will coordinate the survey and supervision.

R will provide the design & drawing of the treatment chain if necessary.
R will provide permission to install and fabricate in-situ nallah treatment.
L will evaluate the performance and testing of the plant.

VL. The final output that will be required from the successful bidder / service provider for-

e Supply, Fabrication, Erection, Installation & Commissioning of in-situ nallah treatment
technology as per scope of work of this tender documents.

+ Performance and Optimization of the technology as per --- requirement.
VIL Estimated duration required for completion of the work and submission of reports
./ results- :
Within 150 days from the date of acceptance of the S&T services work order.

VIIL. Bidder should have P.F.M.S account, the details of P.F.M.S. account shall be given by
bidder through RTGS/ECS form.(Form-F)
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13.

14.
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Annexure-11

Essential Terms & Conditions for ourcing of Scientific & Technical Services

This outsourcing of S&T service provided to -----—---- by the S&T Service Provider Agency /
Consultant shall not be on partnership or shall not be contracted as any partnership for any R&D
activities / event of --—--—-- The beneficiary of the report and its result generated / paper
published out of these S&T service shall be -—-------- only.

The benefit —weaanuv

Relevant law prevailing in India for S&T services shall be applicable and irrevocable on the
S&T Service Provider Agency /Consultant.

S&T Service Provider shall be wholly responsible for any loss / damage of equipment or
instruments provided by ----------- for monitoring and shall be recovered from Service Provider.
Moreover S&T Service Provider shall also be responsible for field unit / collection of samples
from the field and report must be submitted within stipulated time frame.

S&T Service Provider Agency / Consultant should furnish an understanding that the ordered
S&T services shall be provided / completed within stipulated period from the date of receipt of
S&Torder.

S&T Service Provider Agency / Consultant shall use optimum endeavors to carry out services
with reasonable risk, responsibility, skill, and care. Any injury, risk, loss, damage to the persons
engaged by the service providers shall be responsibility of the service provider only.

S&T Service Provider Agency / Consultant shall be held responsible for delay in field survey
and data as well as submission of ordered report / results to -----------

Report / Data/ results should be provided to --—--e-me- in hard copy as well as in accessible
electronic medium duly authenticated.

S&T Service Provider Agency / Consultant should not infringe or breach any law prevailing in
India and shall be liable for fraud or illegal activities if found in disclosing or publishing
analysis, result/ or date to other sources.

Intellectual Property Rights for sample survey or report generation / submission / publication
shall of ----m-eme-- only.

S&T Service Provider Agency / Consultant shall not ask in any case for escalation or increase in
the rates quoted during contract period. No extra amount other than quoted in the price bid shall
be paid by ------—--- to S & T Service Provider.

S&T Service Provider Agency / Consultant should keep all samples, analysis, data and report
confidential and should not disclose to any third / outside party.

Payment shall be made after completion of work as mentioned in the Schedule of Payments of
the tender after due certification by --------—- Engineer of the invoice raised.

For Non-completion of work within given time by the ------—----- . an extension of the delivery
period will be granted upon written request from Service Provider. However subject to
imposition of penalty clause. -—-------— shall not make any payment for the additional period
required for completion of task.
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15, 1T/TDS will be deducted as per applicable rates.

- 16. The Service Provider must have GST Registration.

1 17.  This contract shall be terminated at any time without assigning any reason by giving one month
4 notice. '

g
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Annexure — I1I (Schedule of Payment)

1. Initial 30 days is free trial period, the agency shall be given work order for 11 months
post free trial period only in case the efficacy of treatment is fulfilled as per the

standards given below:-

Sr.
No.

Parameters

Out flow reduction/ Valﬁes(at
the end of trial period}

Out flow reduction/
Values{beyond trial period)

BOD3,27(Biochemical
Oxygen Demand)

<£30.0 mg/l Or 40% reduction in
BOD load value from the initial
reading( whichever is lower)

=30.0 mg/1 Or 70% reduction
in BOD lead value from the
initial reading{ whichever is
lower)

COD(Chemical
Oxygen Demand)

<150.0 mg/1 Or 40% reduction in
COD load value from the initial
reading( whichever is lower)

£150.0 mg/l Or 70%
reduction in COD load value
from the initial reading(
whichever is lower)

TSS(Total
Suspended Solids)

£100.0 mg/1 Or 40% reduction in
TSS load value from the initial
reading ( whichever is lower)

£100.0 mg/l Or 70%
reduction in TSS load value
from the initial reading (
whichever is lower)

PH

6.5-9

6.5-9

2.

During the 11 months i.e. beyond free trial period, if any of the above parameters is
beyond the limits mentioned in the table (as per column 4), the agency shall not be
liable for any payment during the period of noncompliance of the standards.
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Annexure - IV

INFORMATION ON BID CAPACITY
DETAILS OF WORKS WHICH ARE IN PROGRESS/AWARDED
AS ON THE DATE OF SUBMITTING THIS APPLICATION

S.No | Name of Brief Contract No. | Name and | Value of Stipulated | Value of Upto Anticip
Work/Place | Scope and Date address of | Contract | date of works date ated
.| and State of Work employer | (Rs.In start and remaining | physical | date of
lacs) completion | to be Progress | comple
completed | in %age | tion
{Rs. In
lacs)

Certified that all the works (with any organisation and all categories/types) which have either been awarded to us
or are in progress on the date

of bid submission have been included in the details given above and no work has been left out.

45

Signature & seal of
Bidder



895

Checklist of works to be filled by Bidder

Name of WOork - .c.eeeevrermnccimmnciieresereriocnnes

Estimated Cost - Rs. ...... ... lacs

Name of the Firm -

S.No Description Details to be filled by the Firm Documents
details on
Page No.

TECHNICAL CAPABILITY

Work Experience of having
successfully completed similar
1 works as menticned below
during the last ten years ending
on the tender date:-

One similar works capacity of (a) MLD
each not less than the volumeé

1A equal to 60% of .... MLD i.e. .....

MLD

Two similar works capacity of (a) MLD + (b)
1B each not less than the volume MLD

equal to 40% of ... MLD i.e. ......

MLD each,

Three similar works capacity of | (a) MLD + (b) MLD + (c)
1c each not less than the volume | MLD

equal to 30% of ..... MLD i.e. ......
MLD each.

FINANCIAL CAPABILITY

Financial Experience of having
successfully completed works
2 as mentioned below during the
last ten years ending on the
tender date:-

One similar works capacity of (a) Rs.
each not less than the amount

2A | equal to 60% of the tender cost
{Rs. ovenes )i.e. not less than Rs.

Two similar works capacity of (a) Rs. + (b} Rs.
each not less than the amount
28 | equal to 40% of the tender cost

{Rs. ...... lacs) i.e. not less than
Rs. ...... lacs each.
Three similar works capacity of | (a} Rs. + (b} Rs. + {c) Rs.

| each not less than the amount
2C | equal to 30% of the tender cost
{Rs. ...... lacs) i.e. not less than
Rs. ...... lacs each.
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S.No

Description

Details to be filled by the Firm

Documents
details on
Page No.

The bidder should have average
annual financial turnover not
less than 30% of the estimated
cost of tender {not less than 50
lacs for the last two years),
during the immediate last three

years consecutive financial year.

{30% of tender costi.e. Rs. .....
Lacs)

2018/19

Rs

2017/18

Rs

2016/17

Rs

The Bidder should have a
positive net worth on the date
of bidding.

The solvency amount of the
bidder should be equal to 40%
or more of the estimated cost
of the work i.e Rs....... Lacs.

Rs.

Tender Fee (Document fee)
shall be in favor of "
............................. "in form of
Demand Draft.

(Give Bank details and amount)

EMD shall be in form of FDR or
Bank Guarantee in favour of
......................... "valid up to
180 days, shall be issued by any
scheduled commercial bank
bank.

(Give bank details and amdunt)
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S.No Description Details to be filled by the Firm Documents
details on
Page No.

8 Financial capability condition In case of a consortium

Turnover criteria to be met by
Consortium by adding their
8A | turnovers.

88 | Number of membersina
Consortium should ke limited to
4 {four) with the lead partner
having equity more than 51%
(Give name and address)

10 | Authority Letter of the works
carried out by Bio-remediation | Issued From -
Technique by the patent holder
in favour of Tenderer/Bidder Valid upto -
firm/ consortium.

Note: 1. Please fill in the details on the given table with appropriate documents and
certify the table also.

2. Similar Works Means - Bioremediation treatment of flowing waste water in
open drains/rivers.

CERTIFIED BY THE FIRM/CONSORTIUM

{(NAME AND SEAL WITH DATE)
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